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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Appeal No. 40/2024
(IA NO 544/2024, 1A NO 536/2024)

IN THE MATTER OF
Panjab Dyers Association Tajpur Road Ludhiana Appellant
Versus
Punjab Pollution Control Board & Ors. Respondents
INDEX
Sr. Particulars Page No.
No.

1. | Filing of Certified Copy of 50 MLD CETP on 1-53
behalf of Punjab Pollution Control Board in Appeal

No. 40 of 2024

Through

Ricka XokP7
RICHA KAPOOR
ADVOCATE
Delhi High Court
Lawyers block-I, Chamber No. 407,
New Delhi-110003

DATED: 24.12.2024
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Fw: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 to Punjab Pollution Control Board - reg.

From: Zonal Office-2, Ludhiana (seezo2ldhppcb@yahoo.com)
ppcbro3@yahoo.com; eero4ldh@gmail.com
Wednesday 14 August, 2024 at 04:42 pm IST

Regards

Senior Environmental Engineer,
Zonal Office-ll,
Punjab Pollution Control Board, Ludhiana.

----- rorwarded Message -----

From: Pardeep Gupta <ceeludhiana@yahoo.com>

To: zolidh <ppcbzolldh@gmail.com>; R. K Ratra SEE <seezo2ldhppcb@yahoo.com>

Sent: Wednesday, August 14, 2024 at 04:33:16 PM GMT+5:30

Subject: Fw: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to
Punjab Pollution Control Board - reg.

MOST URGENT
Regards

Chief Environmental Engineer
Punjab Pollution Control Board
Ludhiana

----- Forwarded message -----

From: Member Secretary PPCB <msppcb@punjab.gov.in>

To: CEELDH <ceeludhiana@yahoo.com>

Cc: msppcb <msppcb@gmail.com>

Sent: Wednesday 14 August, 2024 at 04:25:03 pm IST

Subject: Fwd: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to
Punjab Pollution Control Board - reg.

From: "IPC VIl Division CPCB" <ipc7.cpcb@gov.in>

To: "Member Secretary PPCB" <msppcb@punjab.gov.in>
Cc: "AP VIG" <chairman.ptl.ppcb@punjab.gov.in>, chairmanppcb@yahoo.co.in, "Narender Sharma"
<narendersharma.cpcb@gov.in>, "CPCB IPC Vi DIV" <ipc6.cpcb@gov.in>, "Vinod Babu Bommathula"
<bvbabu.cpcb@nic.in>, "WQM Division, CPCB" <wgm1.cpcb@gov.in>, "P. K. Gupta” <pkgupta.cpcb@nic.in>, "AMIT
THAKKAR" <amitthakkar.cpcb@nic.in>, "Ms Chitrakshi" <chitrakshi.cpcb@gov.in>, "Gokul Kannan T"
<gokulkannan.cpcb@gov.in>

Sent: Wednesday, August 14, 2024 12:29:11 PM

oninentas bngimeet
Punjab Polfution Control Bgar
Regional Office-111. Ludhiana
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Subject: Directions under section 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 to Punjab .
Pollution Control Board - reg.

Sir/Madam,

This has the reference to the Directions under section 18(1){b) of the Water (Prevention and Control of
Pollution) Act, 1974 issued to Punjab Pollution Control Board regarding non-compliance status of four
CETPs namely,

1. 40 MLD CETP- near Central Jail, Tajpur Road (Focal Point Module), Ludhiana, Punjab.

2. 50 MLD CETP Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail, Tajpur Road,
Ludhiana, Punjab.

3. 15 MLD CETP- Bahadurke Road, Ludhiana, Punjab.

4.500 KLD CETP, Plot No. D-260-261, Phase-VI1II1, Focal Point, Ludhiana, Punjab.
Kindly see the attached file.

With Regards,

IPC - VII Division
Central Pollution Control Board

Delhi. y
Envifoningnta. Engineer
Punjab Pollution Control Boar

—‘ﬁ Directions to PPCB.PDF Regional Office-111, Ludhiana
=l 3MB



3 281

S e 5 Sl o ) AR
| EE A Ot B ED F L R
. CEMTRAL POLLUTION CONTROL BOARD
: walaur, &1 e SerEr] aftadT waem, IR gk
MIRISTRY OF ENVIHONMENT, FOREST & CLIMATE CHANGE, GOVT, OF INDIA

Environmait T e

\‘@ Lifestyle for

Speed oSt

CPCBAPC-VIVCETP-Lad hi:ln:l/'/./ apivd h.08.2024

To

Phie Member Secretury

Panjab Pallution Comreol Board
Vatavaran Bhawan, Nabha Road
Patiala Punjab

Sarhject:  Directions vnder seetion Y800 of the Waior (Preventivn and Control of
Poltution) Act, 1974 veguiding popecaipiinnee iates of Mne CETP:
unamely A 40 MLD CEVP aenr Centead dail, Tagpae Soad (Boacal Poind
Modute), Ludhinnn, Punjah, B SG S0 CETE Taipere Rabon Road
Clustor, Lugbiana, near Contind Bail, ipue Waond, Ludhiaen, Fanjub, .
IS MED CEPP- Bahaducte Rood, Laibiann, Paagah aod 0 500 K11
CETP, Plot No. D=260-261, Pluase %741, ¢

wal Poind, Dadiis na, Paajab.

WEHGIUMEAS, damonpst others, smder Secton 47 of i SWakcr (Eevabiion & Control ol
ollution) Act, 1974, one ol the functions ol the Stae Poliniion Control Bosrd (RO
Pollution Control Commitiee tor Union Territorios) corninted under the \Waier (1 revention
& Contol of Pollution) Act, 1974 s 1o plan o comprebensive prosianie for prevention.
conirol or abatement of pollution of stremus and swells Tocated in the State and 1o seeare (e

execution therefore: andd

WYHIEREAS, amongst others, under Seciion 16 ¢f e Watee (Foevenricn & Control ol
Collution) Act, 1974 and the Adr (Preveniion and Conteol of Poiliiony Act. 1US] cone ol the
functions of the Central Pollution Control Board (C10CB ), consiiinted nnder the Waler
(Prevention & Control of Pollution) Act, 1974 is 1o coordinate activities of the State
Pollution. Control Boards and Polltion Coniral Committecs and io provide technical
assistanee and guidance o SPCRs/PCC S and

WHEREAS, amongst others, under Scciion 16 el ihe Waler (1P vention & Coniral ol

Pollution) Act, 1974, one of the Tunetions of it o Pallviion Contrel Bomrd (CPCRY,

idopromste cleanliness of streams and walls i diffeent v of the St

ahed

WHIEREAS, the Centeal: Goverment chas nolifted e dandards 1oe discharpe of

enviconmental pollutants from vavions catevorics of fodi dies, Conmon E e freatmant
Plants (CETPs) and Sewage reatment Plants (5 115 voder ihe. Baeironient (Protection)

Act, 1986 and the rules Famced there e s

ki Phe

.nunn-h. S Ry e o S Tk LR L i ;
‘aitder siaw’ gdEl swfq i, fescdi-110032

; &\ Parivesh Bhawan, Fast Arjun Magar, Now Delhi - 110032
A/ Tel: 43102030, 22305792, A&/ Website - www . cphe.

G wnronmc. ! ;
IL"\‘miab Pollution Control Bqar

i ~Regiona L Office-111, Ludhiana
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WHEREAS, there is a need to inculcaie the habit of selt-monitorine within the CETPs o1
complying with the prescribed standards and this sdil be achieved by instailing Online
Continuous Effluent Monitoring Systeni (OCEMS): snd

WHEREAS, four CETPs namely.¢i) CETP - 40 MLD near Central Jail. T ‘ajpur Road (Focal
Point Module), Ludhiana, Punjab, (:iy CETP - 50 Ml Tajpur-Rahon : Road Cluster.
wudhiana, near Central Jail, Taji’u.z' Road, Ludhiana, Punjab, (it CETP - 15 MLD
Bahadurke Road, Ludhiana, Punjab and (iv) CETP - 560 £1.D CETP, Plot No. D-260-261,
Phase-VIII, Focal Point, Ludhiana, Funjab were mspecied by CPCB officials along with

officials of Punjab PCB during 27.04.2024 and 23.04.2:24 based ot the « comrnunication of

the Central Monitoring Committee (CMC) with CPC 1. | 0ihwing mejor observations were
made: g

A. CETP - 40 MLD, neztr Ceaival dail, Tajplr Road (Focal Peint Module),
Ludhiana, Punjab (herein afier veferred as C57T0):

I During the visit on 22.04.2024. the CETP wasg {found operational with the flow rate
of 29 MLD. The CETP recéives effluent thioiie Ul-'dc-,ulw% underground pipsline
and the treatment is based on Sequential Bateh ikeactor (SHR) techno logy. it was
informed thai the CETP is dischar: 2ing the trealed eiiluent invio Budha Nailah (which
meets River Sutlej) through rnderground pmc!ms from CETP. However, as per the
Environmental Clearance (EC) issued by Moi.F %00 to the CETP dated 03.05. 2013
"the treated wastewater will be used for irriuation” and it s also mentioned i the
special terms & conditions that. * There shall e no dischrirge into Budha Naliah™

oSy

The consent under the Air Act. 1981 is valid upto 29,12.2024 and the Authorization
under the Hazardous and Other Wastes (Manaoement & | ransboundary Movement)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However.
the consent under the Water Act. 1974 was valid 61l 15.05.2023. The CETP has
applied for renewal of consen: 15 'PCR on 0709 2023

HI. It was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

V. Grab samples were collected from the CETP duiiag monitoring. The analysis result
of samples collected from CETF outlet revedls that BOD:S4 mg/! (Standard: 30
mg/l), COD:262 mg/l (Standurd:250 mg/l), Chloride:2284 mg/l {Standard: 1000
mg/l)) and Sulphide:2.4 mg/l (Standard: 2 mg/l) excecds the notified effiuent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

tnvironigatd: Engineet
Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/l (Designed range: 5000-7000 mg/l) and concentration of MLVSS: 3000 mg/l
(Designed range: 3500-4200 mg/l) are less than the designed range, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCRB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of

OCEMS system,

The CETP has provided sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engincers Limited). The CETP had
disposed 3517.235 MT sludge (as per the log book records) during the year 2023-

24.

. CETP - 50 MLD, Tajpur-Rahon Road Ciuster, Ludhiana, near Central Jaii,

Tajpur Road, Ludhiana, Punjab.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Baich Reacior (SBR) technology. It was
informed that as per the consent, the CETP is permitied to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underaround pipeline
from CETP. However, as per the EC issued by MoEI&CC to the CETP dated
03:05.2013, "the treated wastewater will be used for frrigation” and it is also
mentioned in the special terms & conditions that. “There shall be no discharge into
Budha Nallah™.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Qther Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid till 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

It was reported that 110 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not

prescribed in the consent.

Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/l (Standard: 30

!:nwromne ld:

; Engineer
i Punjab Pollution Control Boar

" Regional Office-111. Ludhiana
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mg/1), COD: 382 mg/l (Standard: 250 mg/l) end! Chloride: 1713 mg/l (Standard: 1000
mg/l) exceeds the notified effluent discharpe standards for CETP. Remaining
monitored parameters are within the prescribed standards.

Grab sample were also collected trom the Sequential Barch Reactor {(SBR) tank for
MLSS & MLVSS. The analysis r=suli reveels that the concentration of MLSS: 300
mg/l (Designed value: 5000 mg/!) and concentration of MLVSS: 215 mg/! (Designed
value: 4000 mg/l) are less than the designed values, which indicates the poor
operation of the SBR.

The CETP has installed Onlinc € atinuous Hiliei iMonitoring System (OCEMS)
at the final outlet of treated wastewater for ihe pucameters- pH, TSS. COD, BOD
with connectivity to PPCB & CPCRB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading comparad with the monitored results

was also reported which indicates the improper working / validation / calibration of

OCEMS system.

During the visit, it was observed that the CETF has provided sludge storage facitity
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of siudge. The CETP had disposed 1597.20 M7
sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises.

C. CETP - 15 MLD CETP- Bahadutie Road, Ludhiana, Punjab,

L

[1.

During the visit on 22.04.2024, the CETP was found operational with the flow raic
of 11.26 MLD. The CETP receives effiuent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reacior (SBR) technology. It was
informed that the CETP is discharging the treated ertluent into Budha Nallah (which
meets River Sutlej) through underground pipeline from the CETP. However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish a Zero
Liquid Discharge system.

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid iill
04.01.2023 and the Authorizaiion under the [iazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for renewal to PPCH.

It was reported that 36 Dyeing/Printing/washing uniis have obtained membership
from CETP and connected to the CETP at the time of visit, 1t was also informed b:

the CETP operator that inlet norins for CETF 15 nol prescribed in the consent,

V

EnvirGnineptas kngine
Punjab PollutibmControl Bour
Regional Office-111. Ludhiana
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Grab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals that BOD: 243 mg/l (Standard: 30
mg/l), COD: 587 mg/l (Standard: 250 mg/l), Chloride: 1904 mg/! (Standard: 1000
mg/l) and Sulphide: 16 mg/l (Standard: 2 mg/l) exceeds the notified effiuent
discharge standards for CETP. Remaining monitored parameters arc within the
prescribed standards.

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for

MLSS & MLVSS. The sample analysis results reveals that the concentration of

MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (QOCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCRB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of

OCEMS system,

During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 to 31.03.2024, through TSDF,

. CETP - 500 KLD CETP, Piot No. D-260-261, Phase-VIi{, Focal Point,

l.udhiana, Punjab.

During the visit on 23.04.2024, the CETP was found operational with the flow raie
of 450 KLD. It is informed that the CETP receives effluent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLID
as per the consent and EC condition.

The Air consent is valid upto 30.06.2028 and the Water consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid till 16.06.2021. It was informed thal the CETP has applied for
renewal of authorization to PPCE o 01.10.2021.

It was reported that 1613 Electroplating industries / Metal Surface Treatment units

have obtained membership from CETP and connected to the CETP at the time of

: Environiela: bnginee
Punjab Pollution Control Bgur
ch;v,ional Office-111, Ludhiana
! b
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visit. It was also informed b the CETP operzior that inlet norms for CETP is not
prescribed in the consent. /

On the day of visit, it was observed that the fow neters arc installed at RO Feed.
RO Reject, Evaporators Vessels feed and Evagorator concentrate. [t was reporied
that the CETP have not installed differential vressure gauge systera ai Cation-Anion
and Carbon fiiter systerns which can be used 1o indicate the cheking/scaling of
filtration system.

During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent from the CE'TP premises was not observed during
visit. It is reported that treated =ffluent (RC: Permeate and Condensate) is used for
cooling tower makeup water, plantation, gardeaing, watering to MC parks, DC
office, NH-93, construction woik. The CETP Las also made agreement with M/s
Vardhman Special Steels Limitc C-58. Foral point Phase-3. Ludhiana, to take 100
KLD treated effluent through iankers fur wsing in different purpose as per
requirement. Furthermore, the CETP operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CE'TP has esiablished an Environmenial taboratory

The CETP has installed OCEMs {Electromagnctic How meter, PTZ camera) &t the
final outlet / RO permeate which is connected to CPCB/PPCE portal in compliance
of CPCB directions. :

The CETP has installed 05 KL STP with Moving Bed Biofilm Reactor (MBER)
for treatment of domestic wasic vater,

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Pailuiion) Act; ! 974 and Air (Prevention and control of
pollution) Act, 1981, Punjab Pollution Contro! Board (EPCB) is bereby directed to take

appropriate action including imposing cnvironmenta! compensation and to ensure that

CETPs are operated ensuring.

a.

Operation/augmentation of the treatment systemn, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned
in the Environmental clearan:e by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 ML) and 15 ML CE'TPs, Further, o stop discharging
of treated effluent into Budchia Nzliah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

a BEngaineet
Control Boar
111, Ludhiana

Environinei
Punjab Pollution
Regional Office-
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b. With valid consent under the Water Act-1974 / Authorization under the Hazardous
and Other Wastes (Management & Transboundary Movement) Rules, 2016 from
PPCB and comply with all the conditions mentioned thergof.

¢. Undertaking regular calibration, maintenance and validation of the OCEMS
analysers as per standard operating procedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data.

urther, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014,

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016.

c. To regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated to CPCR within 15 days of receipt of these

d .U'f‘,C'tiOHS.
N

>
(Bharat Kumar Sharms)

Member Secretary
Lopy to:

1.  The Chairman : for information, please,
Punjab Pollution Control Board
Vatavaran Bhawarn, Nabha Road
Patiala Punjab

r

The Additional Secretary (CP Division) ) for information, please.

Ministry of Environment, Foresis & Climate

Change,

Prithvi Wing, 2™ Floor, Indira Paryavaran

Bhawan, Jor Bagh Road,

New Delhi-110 003.
Environnepia, Lhnginect
Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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The Regiona! Director (Chandigarh) : for fotlow-up, please
Central Pollution Control Board

BSNL Telephone Exchange, 2™ Floor

Sector —49C, Chandigarh - 160047

Divisional Head, WQM-I, tor information, pleass
CPCB, Delhi

Divisional Head, [PC-VI, ! for information, pleas
CPCB, Delhi

Divisional Head, IT : for uploading on CP
CPCEB, Delhi websile. ples

(Bharat Kumar Sharma)

Environingata: bnginecr
Punjab Pollution Control Boar
Regional Office-111, Ludhiana 6V
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T U™ YEHE JE™H 838 e |
- PUNJAB POLLUTION CONTROL BOARD
Y Y
Zonal Qe F-048-18. Back Side CHCU Office. Phase-3. Foca! Point. L adliana
Lol seeso2idhppeh@yahoeo.com PhNa 0i61-26701.47
No. PPCB/SEE/ZO-2/LDH/2024/ 245 Regd. Dated (25J09[2Y »
10
The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.
Sub: Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024

w.r.t notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

The following were present:

un behalt of PPCB

Fr 6.5 Majithia, Member Secretary
b Pavdoep Gupta, CEE, Ludhiana
teonuideep Singh. SEE, 20-2, Ludhiana
b Nkl Gupta, EE, ZO-2, Ludhiana
0w behalf of SPV

s Vivek Jindal, Director

sh. G.P Singh, Director

Sh. 1K Kapila, Advocate, Hon'ble Supreme Court of India

Envitonmental Eogineer, Zonal Office-2, Ludhiana brought oul that Punjab Oyer
Assicalban(SPV) is operating a Commor Effluent Treatment Plant (CETPR) al capacity SUMN O sl
for treatment of waste water of the ctuster of textiles dyeing industries located ot Tajpur Road i
Ladhiana

Since the inception and commissioning, the SPV of 50 FMLD capacily is Delng pursied
by the Board from time to time for the cempliance of the provisions of environmental laws 24peci: v
the Waler (Prevention and Control of Pollution) Act, 1974 by way of issuing sotices requests
reminders and affording of opportunities ol hearing before the Competent Authority. The officors of
the Board are also carrying out the monthly monitoring of the Common Effluent Treaiment Plant
since the commissioning of the CETP.
The SPV was granted consent to operate under Water (Prevention & Contral O
Pollution) Act, 1974, vide no. CTOW/Fresn/LDH3/2022/16475759 dated 23.08.2027. valid up.o
2.06.2023 for tha trentment of waste water gencrated fram the cluster of lextiics dyeing aductn
wocated at Tagpur Road in Luarizne with folowing speciai conditi o that
1 The SPV shall instoll and connect the flow meters at individual outicis o1 indostics o
Conveyance sysiem ang .iow meter at inlet / outiet of CETP with the web-based scerver b
5082022,
2. The SPV shall compiete the construction work of hazardous waste storage room at site by
25.08.2022
b The SPV snall subioi tne teasitility report to reuse treared efituse! onte and 1o o i

25.08.2022

4 The 5PV shall ensure that thuee is no overflow froc Lthe manihaies in thoe CONVAVANGE &
CETP 5C MLD at any localinns.

ysie

Environmehtal Engineer
Punjab Pollution Control Boap
Regional Office-111, Ludhiana
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The SPV shall construct a proper outlet before discharge into Budha Nallah, from where effluent

sample can be collected, within 10 days and also instali one set of additional OCEMS at the said
location, within cne month.

6. The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by
30.08.2022 failing which the Board shall be constrained to refuse consent to operate the outlet

& issue closure directions to the member industries & impose Environmental Compensation

without any further notice.

The 5PV shell submit the feasibility report for discharge of treated efiluent onto land for irtigatior
by 25.08.2022.

The officer further brought out that in compliance of directions of the Central

Monitoring Committee (CMC), CPCB has carried out inspection and monitoring of the Buddha Nallah
and River Sutiej on 02.04.2024. The CPCB nhas also carried out inspection of 04 CETPS located at
Luchiana on 22.04.2024 and issued directions u/s 18(1){b} of the Water (Prevention and Control of
Pollution) Act, 1974 to the Punjab Pollution Control Board regarding non-compliance of four CETPs
of Ludniana. The CETP of capacity 50 MLD was visited by the team of CPCB and following observations

were made:

1.

During the visit on 22.04.2024, the CETP was found operational with the flow rate of 46 MLD.
The CETP receives effluent through dedicated underground pipeline and the treatment s
based on Sequential Batch Reactor (SBR) technology. It was informed to the team that as per
the consent. the CETP is permitted to discharge the treated effluent into Buddha Nallah
{which meets River Sutlej) through undergreund pipehne trom CETP. However, as per the E(
issued by MoEF&CC to the CETP dated 03.05.2013, “the treated wastewater will be usea for
irrigation” and it is also mentioned in the special terms & conditions that, “There shall be no
discharge into Buddha Nallah”.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50 MLD
CETP. However, the Authorization under the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2015 was valid till 04.12.2023 and the consent under the
Water Act, 1974 was valid till 22.08.2023. The CETP has not got its consent under the Water
(Prevention & Control of Pollution} Act, 1974 and authorization under the Hazardous & Other
Wastes (Management and Trans-boundary Movement) Rules, 2016 renewed, till date.

It was reported that 110 Dyeing and Printing units have obtained membership from common
effluent treatment plant, it was also informed by the CETP operator that inlet norms for CETP
is not prescribed in the consent

Grab samples were collected from the CETP during monilaring. The anaiysis result of samples
collected from CETP outlet reveais that BOD: 128 mg/i (Standard: 30 mg/l), COD: 382 mg/!
(Standard: 250 mg/l) and Chloride: 1713 mg/I (Standard: 1000 mg/l) exceeds the notified
effluent discharge standards for CETP. Remaining monilored parameters are within the
prescribed standards.

Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for MLSS &
MLVSS. The analysis result reveals that the concentration of MLSS: 300 mg/! (Designed value:
5000 mg/l) and concentration of MLVSS: 215 mg/I (Designed value: 4000 mg/1) are less than
the designed values, which indicates the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the final
outlet of treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to
PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in
QCEMS reading compared with the monitored results - was also reported which indicates the
improper working / validation / calibration of OCEMS system.

During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 1597.20 MT sludge during the year
2023-24 through TSDF and further, as pei log book records, about 173 MT was stored in the
premises.
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The SPV is violating the provisions of the Water (Prevention & Control of Pollution)
Act. 1974, :
Environmental Engineer, Zonal Office-2, Ludhiana brought out that in light of
deficiencies as observed by CPCB team of officers in operation of the CETPs of Ludhiana installed for
dyeing units during its visit on 22.04.2024, the Central Pollution Control Board has issued directions
u/s 18/1(b) of the Water (Prevention & Control of Pollution) Act, 1974 to the Punjab Pollution Control
Board vide letter no. CPCB/IPC-VII/CETP-Ludhiana/3471 dated 12.08.2024 to take appropriate action
in the matter including imposition of Environmental Compensation and to ensure thal the CETP is
operated ensuring:

a)  Operation/ augmentation of the treatment system, appropriately, so as lo meel the prescribed
discharge standards and Lo comply with the disposal condition mentioned in Lhe [avironmental
Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40 MLD, 50 MLD & 15
MLD CETPs. Further, to stop discharging of treated effluent into Buddha Nallah from 50 MILD, 40
MLD & 15 MLD CETPs.

b) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comiply with al!
the conditions mentioned thereof.

€} Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure generation of
continuous & reliable data.

Vide the said directions dated 12.08.2024, the Punjab Pollution Control Board has
been turther directed by Central Pollution Control Board as under:

a . To prescribe disposal condition to respective CETPs in accordance with the Envitonment
Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

b. To prescribe inlet standards for CETP in accordance to the CETP notification dated 01.01.2016

€. To regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

Considering the directions issued by the Central Pollution Control Board u/s 18(1) (b}
of the Water (Prevention and Control of Pollution) Act, 1974 to the Punjab Pollution Control Board
vide letter dated 12.08.2024, notice Lo issue directions u/s 33-A of the Water (Prevention & Control
ot Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an oppaortunity of personal
hearing before Chairman of the Board on 13.09.2024 (postponed to 18.09.2024).

Sh. Vivek lindal & Sh. G.P, Singh, Directors of SPV (CETP 50 MLD) and Sh. 1.K Kapila
Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written reply which
was taken on record. At first instance, the representatives had shown disagrcement with the

epartab the CRCH i hght ot assumedtechnical ercors and requested for resampling of th

CEiE The representalives lurther informed that the OCEMS system had been got calibratea

Regarding utiization of treated wistewater for irrigation purposes, no proposal was submitted

the iepresentatives of the SPV. It was further informed that the SPV has applied for obtaining consent

to operate under the Water (Prevention & Control of Pollution) Act, 1974 to the Board.

During lhearing, it was observed by the Competent Autharity that the SPV was carlier
sranted Environmental Clearance by the MoEF&CC on 03.05.2013 with a specific condition that ther o
shall e no discharge into the Buddha Nallah, The SPV is constantly being pursued by the Board L
subimit proposal / leasibility report to re-use the effluent onto land for irrigation as a condition ol
fonsent Lo operate granted temporarily under the Water {(Prevention & Control of Pollution) Act.
1974 as well as in various hearings afforded to the SPV by the Competent Authority / Chairrman of the

Board But, the SPV has failed 1o submit any proposal in this regard and thus the SPV is violating thq

provisions of Environmental Clearance obtained from the Ministry of Environment, Foiest and

lmate Change, Governtinait of India, Even after the impasition Environmental Compensation and

bank Guarantee for compliance of environmental norms, the SPV is <till violating the provisions o
e Water (Preventon & Cantrol of Pollution) Act. l“);/‘ﬂ as concluded by the CPCR in its report

The representatives of the SPY* could not give any satisfactory reply t¢ ihe

observations raised by the competent authority during the course of hearing,.

Environme
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Alter detsiled deliberations and hearing the representatives of SPV, officers of the
Board and taking inte consideration various factors including the seriousness of the issue, the
Chairman of the Board observed that the objective to restrain the discharge of effluent into Budha
Nallah cannot be achieved except with the issuance of directions. It is a fit case to invoke the
provisions of section 33-A of the Water (Prevention and Control of Pollution) Act, 1974 for issuance
of suitable directions to the SPV operating the CETP of 50 MLD capacity at Tajpur Road, Ludhiana
Hepce,, the Chairman of the Board in exercise of the powers conferree u/s 33-A of the Water
(Prevention and Control of Follution) Act, 1974 decided to issue the following directions to the SPv
of CETP of 50 MLD capacity: .

1. The SPV shall meet with the prescribed discharge standards and to comply with the disposai
conditions mentioned in the Environmental Clearance granted by the Ministry of Envitonment,

prect nd Chimate Change dated 03.05.2013.

JShe SPV shatt immediately stop the discharge of etfluent from the CET 0f 50 MLD canacity nto

v

Buddha Nailah or any other surface water body.

Apart from the issuance of directions u/s 33-A of the Water {Prevention and Control o
Pollution) Act, 1974 to the SPV of 50 MLD CETP as mentioned above, the concerned Environmenta!
Engineer of Regionai Office-3, Ludhiana may also be directed by making endorsement of the above
order to carry out the following actions:

a. To calculate the Environmentai Compensation since the start of CETP considering
continued violations being committed by the SPV by way of discharging its effluent into
the Budha Nal!ah in violation of the conditions of Environmenitai Clearance granted oy
the Ministry of Environment, Forest and Climate Change by adjusting the pericd |
amaunt of the £C already imposed by the Board and deposited oy the SPV

b, To process the consent application of the SPV pending with the Board, invmediately on
merits. ;

To personally cnsute the compiiance of above sad detisions and submit repos
recommenaations without any delay.
You ara, therefore, requested to comply with the decisions of the personasl hearing

o
W
For an(jonmbf

3 k Punjab Prllution Contrei Board

Endst. No5(+qg Dated (2.9, qu&‘f

within stinylated period and submit compliance report to the Board.

A copy of the above is forwarded to the Member Secretary, Central Poltution Control
fioard, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information & necaessary action,

e ahe.

A
For andon i :-mi
Punjab Pollution Control Board

st. NoSqq} | Uk Dated '\95'0‘:1159‘1 .

m
=
Q
%)
e

A copy of the above is forwarded to the Environmenta! Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action.

A
For anH o‘n Zﬂlﬁof

6( Punjab Pollution Control Board

vitonmentai Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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Zonal Office-11. 1E-648-B. Back Side CICU Office, Phase-5, Focal Poin, Ludhiang

-mail: seezo2ldhppchb@yahoo.com PhiNo. 0161-26 70141

No. ppca/sce/zo-z/LDH/2024/-5~3--L].q Regd. Dated ._gﬂl.().g.,&‘i.
To

The Chairman,

Punjab Dyers Association 50 MLD CETP Plant,

Backside Central Jail, Tajpur Road, Ludhiana.

Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988,

Whereas, Punjab Dyers Association (SPV) is operating a Common Effluent Treatment Plant

(CETP) of capacity SO MLD for treatment of waste water from the cluster of textiles dyeing industries

located at Tajpur Road in Ludhiana.

And whereas, it is mandatory on the part of SPV to install proper and adequate pollution
control devices so as to ensure that the concentration of various pollutants in effluent being discharged
by CETP, confirms to the effluent standards as prescribed by the Board.

And whereas, in compliance of directions of the Central Monitoring Committee (CMC),
CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04.2024. The
CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issued directions
u/s 18(1)(b) of the Water {Prevention and Control of Pollution) Act, 1974 regarding non-compliance of
four CETPs of Ludhiana. The CETP of capacity 50 MLD was visited by the team of CPCB and following
observations were made:

1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 456 MLD. The
CETP receives effluent through dedicated underground pipeline and the treatment is based on
Sequential Batch Reactor (SBR) technology. It was informed to the team that as per the consent, the
CETP is permitted to discharge the treated effluent into Buddha Nallah (which meets River Sutlej)
through underground pipeline from CETP. However, as per the EC issued by MoEF&CC to the CETP
dated 03.05.2013, “the treated wastewater will be used for irrigation" and it is also mentioned in the
special terms & conditions that, “There shall be no discharge into Buddha Nallah”.

2. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50 MLD CETP.
However, the Authorization under the Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016 was valid till 04.12.2023 and the consent under the Water Act, 1974 was valid
till 22.08.2023. The CETP has not got its consent under the Water (Prevention & Control of Pollution)
Act, 1974 and authorization under the Hazardous & Other Wastes (Manageirient and Trans-boundary
Movement) Rules, 2016 renewed, till date.

3. During visit it was informed to the team that 110 Dyeing and Printing units have oblained membesship
Irom CETP.

4. Further, grab samples were collected from the CETP during monitoring. The analysis result of sampies
collected from CETP outlel reveals that BOD: 128 mg/l (Standard: 30 mg/l), COD: 382 mg/l (Standard:
250 mg/l) and Chloride: 1713 mg/! (Standard: 1000 mp/l) exceeds the notified offluent dischar:

/”}Ly standards for CETP. Remalning monirared parameters are within the prescribed standards.
dronfnenta Engineer
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5. Grab sample were also collected from the Sequentlal Batch Reactor (SBR) tank for MLSS & myygq
The analysis result reveals that the concentration of MLSS: 300 mg/I (Designed value: 5000 mp/l) ang
concentration of MLVSS: 215 mp/! (Designed value: 4000 mp/l) are less than the desipned values,
which indicates the poor operation of the SBR.

6. The CLTP has installed Online Continuous Effluent Monitoring System (OCEMS) at the final outlet of
treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to PPCB & CPCB servers,
During the visit, the OCEMS was found operational and variation in OCEMS reading compared with
the monitored results - was also reported which indicates the improper working / validation /
calibration of OCLMS system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and obtained
membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engincers Limited) for disposal of
sludge. The CETP had disposed 1597.20 MT sludge during the year 2023-24 through TSDF and further,
as per log book records, about 173 MT was stored in the premises.

And whereas, the SPV is violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974.

And whereas, the matter has been considered by the Competent Authority and it has
been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended in 1988 to the SPV with an opportunity of personal hearing before the Chairman of the Board
and it has been proposed to issue the directions which may include taking legal action against the
responsible persons of the SPV, to impose the appropriate Environmental Compensation based on
polluter pays principle and to adopt the appropriate disposal as mandated in the Environmental Clerance
issued vide letter dated 03.05.2013.

As such, you are, hereby, given an opportunity to file objections, if any, on the proposed
actions before the Chairman of the Board on 13.09.2024 at 11:00 AM in his office at Vatavaran Bhawan,
Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing which the proposed action shall

be taken or any other action deemed fit in the matter will be taken without any further notice/

opportunity.
M
7 2y
8
Forand on b ha? o
Chairman, Punjab Pollution Control Board
EndstaNo. " =T - Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office-3, Ludhiana for information & necessary action. He is requested to inform the SPV
regarding date and time of personal hearing and ensure the presence of representative of SPV during

the hearing.

) =

For and on behalf of
Chairman, Punjab Pollution Control Board

4‘.,»?
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AO:,N, to Issye directions u/s 33.4 af the Water {Provention & Cantrol of pollution)
£t 1974 a¢ amended in 1988,

efereqfre: Board’s f(gﬂer no, 5349 dated 29.08.2024,

Whereas, the SPV was issued notice to issue directions u/s 33-A of the Water
’r
evenucn & Controt of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an

Q
‘ PDOﬂUNtV of personat hearing before Chalrman of the Board on 13.09.2024, however, the same

has been ) 2= ;
£en postponed due to some administrative ressons and now re-scheduled to be held on

- 18.09.2024.

As such, you are, hereby, given an opportunity to file objections, if any, on the

‘proposed actions before the Chairman of the Board on 18.09.2024 at 11:00 AM in his office at
Vatavaran Bhawan, Punjab Poliution Control Board, Nabha Road, Head Office, Patiala, failing which
the proposed action shall be taken or any other action deemed fit in the matter will be taken without

any further notice/ opportunity.
A+

for and on behalf of

Chairman, Punjab Pollution Contro} Board

Endst. No. 56 :l& ] Dated_lélﬂj_l_b?‘{

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & to inform the SPV through e-mail and
telephonically / whatsapp (and keep a receipt) regarding date and time of personal hearing and
ensure the presence of representative of the SPV during the hearing.

For and on béh fr7$ g

Chairman, Punjab Pollution Control Board

Environijentai Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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Zonal Office-11. E-648-B. Back Side CICU Office. Phase-5. Focal Point. Ludhiana i
E-mail: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141
No. PPCB/SEE/ZO-2/LDH/2024/.550.8 Regd. Dated ..02.8/a%/2
To

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.

Sub: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988.

Whereas, Punjab Dyers Association (SPV) is operating a Common Effluent
Treatment Plant (CETP) of capacity 50 MLD installed for treatment of waste water of the cluster
of textiles dyeing industries located at Tajpur Road in Ludhiana.

And whereas, since the inception and commissioning, the SPV of 50 MLD capacity
is being pursued by the Board from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way
of issuing notices, requests, reminders and affording of opportunities of hearing before the
Competent Authority. The officers of the Board are also carrying out the monthly monitoring of
the Common Effluent Treatment Plant since the commissioning of the CETP.

And whereas, the SPV was granted consent to operate under Water (Prevention
& Control of Pollution) Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022,
valid upto 22.08.2023 for the treatment of waste water generated from the cluster of textiles
dyeing industries located at Tajpur Road in Ludhiana with following special conditions that:

1. The SPV shall install and connect the flow meters at individual outlets of industries into
conveyance system and flow meter at inlet / outlet of CETP with the web-based server by

25.08.2022.

2. The SPV shall complete the construction work of hazardous waste storage room at site by
25.08.2022.

3. The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation by
25.08.2022.

4. The SPV shall ensure that there is no overflow from the manholes in the conveyance system
of CETP 50 MLD at any locations.

5. The SPV shall construct a proper outlet before discharge into Budha Nallah, from where
effluent sample can be collected, within 10 days and also install one set of additional OCEMS
at the said location, within one month.

6. The SPV shall stabilize the CETP so as to achieve the prescribed standard at the final outlet by
30.09.2022 failing which the Board shall be constrained to refuse consent to operate the
outlet & issue closure directions to the member industries & impose Environmental
Compensation without any further notice.

/. The SPV shall submit the feasibility report for discharge of treated effluent onto land for
irrigation by 25.08.2022.

And whereas, the officer further brought out that in compliance of directions of
the Central Monitoring Committee (CMC), CPCB has carried out inspection and monitoring of the
Buddha Nallah and River Sutlej on 02.04.2024. The CPCB has also carried out inspection of 04
CETPS located at Ludhiana on 22.04.2024 and issued directions u/s 18(1)(b) of the Water
(Prevention and Control of Pollution) Act, 1974 to the Punjab Pollution Control Board regarding
non-compliance of four CETPs of Ludhiana. The CETP of capacity 50 MLD was visited by th@mararonm tal pnrﬁnepr

of CPCB and following observations were made: Pun' b Pollution LOI’ o1 Bogh
Runo.ml Office-111, Ludhiana
Page 1 of 4
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1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 46 -
MLD. The CETP receives effluent through dedicatad underground pioeline and the
treatment is based on Sequential Batch Reactor (SBR) technelogy. It was informed to the
team that as per the consent, the CETP is permitted Lo discharge the treated effluent into
Buddha Nallah (which meets River Sutiej) through underground pipeline from CETP
However, as per the EC issued by McEFSCC to the CETP dated 03.05.2013, “the treated
wastewater will be used for irrigation” and it is also mentioned in the special terms &
conditions that, “There shall be no discharge into Buddha Nallah”.

2. The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50 Mi.D
CETP. However, the Authorization under the Hazardous and Other Wastes (Management
& Transhoundary Movement) Rules, 2016 was valid i1t 04.12.2023 and the consent under
the Water Act, 1974 was valid till 22.02.2023. The CETP has not got its consent under the
Water (Prevention & Control of Follution) Act, 1974 and authorization under the
Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016
renewed, till date.

3. It was reported that 110 Dyeing and Printing units have obtained ‘membership from
common effluent treatment plaht, it was also informed by the CETP operator that inlet
norms for CETP is not prescribed in the consent.

4. Grab samples were collected from the CETP during monitoring. The analysis result of
samples collected from CETP outlet reveals that BOD: 128 mg/I (Standard: 30 mg/I), COD:
382 mg/l (Standard: 25C mg/l) and Chloride: 1713 mg/! {Standard: 1000 mg/l) exceeds the
notified effluent discharge standaras for CETP. Ramaining monitored parameters are
within the prescribed standards

5. Grab sample were also collected from the Sequent:zl Satch Reactor (SBR) tank for MLSS
& MLVSS. The analysis result reveals that the concentration of MLSS: 300 mg/I {Designed
value: 5000 mg/l) and concentration of MLVSS: 215 mg/I (Designed value: 4000 mg/l) are
less than the designed values, which indicates the peor operation of the SBR.

6 The CETP hasinstalled Oniine Continuous Effluent Monitoring System (CCEMS) at the final
outlet of treated wastewater for the parameters pH, TSS, CCD, BOD, with connectivity to
PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in
OCEMS reading compared with the monitored resuits - was also reported which indicates
fhe improper working / validation / calibration of QCER?S system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 1597.20 MT sludge during the year
2023-24 through TSDF and further, as per log book recurds, about 173 MT was stored in
the premises.

And whereas, the SPV is violating the previsions of the Water (Prevention &
Control of Pollution) Act, 1974.

And whereas, Environmental Engineer, Zonal Oftice-2, Ludhiana brought out that
in light of deficiencies as observed by CPCRB team of officers in cperation of the CETPs of Ludhiana
installed for dyeing units during its visit on 22.04.2024, the Central Pollution Control Board has
issued directions u/s 18/1(h) of the Water (Prevention & Contiol of Pollution) Act, 1974 to the
Punjab Pollution Controi Board wide letter no. CPCB/IPC-VII/CETP-Ludhiana/3471 dated
12.08.2024 to take appropriate action in the matter inciuding imposition of Environmental
Compensation and to ensure that the CETP is operated ensuring:

a) Operation/ augmentation of the treatment system, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned in the
Environmental Ciearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40
MLD. S0 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddho
Naileh from 50 MLD, 40 MLD & 15 MLD CETPs.

Page 2 cf 4

Environmentai Engineer

Punjab Pollution Control Boar

Regional Office-11!, Ludhiana
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b) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with
all the conditions mentioned thereof.

¢) Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure generation
of continuous & reliable data.

And whereas, vide the said directions dated 12.08.2024, the Punjab Pollution
Control Board has been further directed by Central Pollution Control Board as under:

a. To prescribe disposal condition to respective CETPs in accordance with the Environmental
Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

b. To prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016.

¢ To regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

And whereas, considering the directions issued by the Central Pollution Control
Board u/s 18(1) (b) of the Water (Prevention and Control of Pollution] Act, 1974 to the Punjab
Pollution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV
with an opportunity of personal hearing before Chairman of the Board on 13.08.2024 (postponed
to 18.09.2024).

And whereas, Sh. Vivek Jindal & Sh. G.P. Singh, Directors of SPV (CETP 50 MLD)
and Sh. I.K. Kapila, Advocate, Hon'ble Supreme Court of India attended the hearing and submitted
a written reply which was taken on record. At first instance, the representatives had shown
disagreement with the technical report of the CPCB in light of assumed technical errors and
requested for resampling of the CETP. The representatives further informed that the OCEMS
system had been got calibrated. Regarding utilization of treated wastewater for irrigation
purposes, no proposal was submitted by the representatives of the SPV. [t was further informed
that the SPV has applied for obtaining consent to operate under the Water (Prevention & Control
of Pollution) Act, 1974 to the Board.

And whereas, during hearing, it was observed by the Competent Authority that
the SPV was earlier granted Environmental Clearance by the MoEF&CC on 03.05.2013 with a
specific condition that there shall be no discharge into the Buddha Nallah. The SPV is constantly
being pursued by the Board to submit proposal / feasibility report to re-use the effluent onto
land for irrigation as a condition of consent to operate granted temporarily under the Water
(Prevention & Control of Pollution) Act, 1974 as well as in various hearings afforded to the SFV
by the Competent Authority / Chairman of the Board. But, the SPV has failed to submit any
proposal in this regard and thus the SPV s violating the provisions of Environmental Clearance
obtained from the Ministry of Environment, Forest and Climate Change, Government of India
Even after the imposition Environmental Compensation and Bank Guarantee for compliance of
environmental norms, the SPV is still violating the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 as concluded by the CPCB in its report.

And whereas, the representatives of the SPY could not give any satisfactory reply
to the observations raised by the competent authority during the course of hearing.

And whereas, after detailed deliberations and hearing the representatives of SPV,
officers of the Board and taking into consideration various factors including the seriousness of
the issue, the Chairman of the Board observed that the objective to restrain the discharge of
effluent into Budha Nallah cannot be achieved except with the issuance of directions. It is a fit
case to invoke the provisions of section 33-A of the Water (Prevention and Control of Pollution)
Act, 1974 for issuance of suitable directions to the SPV.operating the CETP of 50 MLD capacity at
Tajpur Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers conferredronmeintai Engineer

Punjab Pollution Contrei Boar
Regional Office-11, Ludhiang
Page 3 of 4
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u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1674 decided to issue the '

following directions to the SPV of CETP of 50 MLD capacity:

1. The SPV shail meet with the prescribed discharge standards and to comply with the disposo!
conditions mentioned in the Environmental Clearance granted by the Ministry of Environment,
Forest and Climate Charige dated 03.05.2013.

2. The SPV shall immediately stop the discharae of effluent from the CETP of 50 MLD capocit;
into Buddha Nallah or any other surface water body.

And whereas, the proceedings cf the hearing were conveyed to the industry vide
no. 5795-95 dated 25.09.2024.

Now, therefore, the Competent Authority of the Punjan Poliution Control Board,
in exercise of the powers conferred upon it u/s 33-A of the Water (Prevention & Contral of
Polistion) Act, 1974 as amended in 1988, issues the following directions:

1. That, tive SPV shall meet with the prescribed discharge standards and to comnly with th.

disposal conditions mentioned in the Environmental Clearance granted by the finistry of

Environment, Forest and Climate Change dated 03.05.2013.

That, the SPV shall immediately stop the discharge of effluent from the CETP of 50 MILD

capacity into Buddha Nallah or any other surface water body.

In case of failure to comply with the above said directions, you are iiable far action

/s 41 of the Water (Prevention and Control of Pollution) Act 1574 as amended in 1988.

N2

. /
(Rl =
For ang)n .ﬁ;m ol
o
%unjab Pollution Control Boarri

Endst. No._ H&Df Datedﬁﬂpﬂ/ﬁ‘/ .

A
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office-3, Ludhiana for information and necessary action. He is also
directed to submit report regarding effective compliance of above said directions, within 3 davs

Av
For ancd’i om:\f of

Punjab Pollution Control Board

positively.

Envirdnmgntal Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana

Page 4 0f 4
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Punjab Dyers Association 50 MLD CETP Plant, 7 o ‘i,.w.\v”‘
Backside Central Jail, Tajpur Road, Ludhiana. eT3T €T
whedt w QUGE Bt Aiooy
Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988.

Whereas, Punjab Dyers Association (SPV) is operating a Common Effluent
Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from the cluster ol
testiles dycing industries located at Tajpur Road in Ludhiana.

And whereas, it is mandatory on the part of SPV to install proper and adequate
nollution coritrol devices 50 as to ensure that the concentration of various pollutants in effluent
vemng discharged by CETP, confirms to the effluent standards as prescribed by the Board.

And whereas, in compliance of directions of the Central Monitoring Commitlee
(CMC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutley on
02.04.2024. The CPCB has also carried out inspection of 04 CETPs located at Ludhiana on
22.04.2024. The CETP of capacity 50 MLD was visited by the team of CPCB and followimng
observations were made:

I During the visit on 22.04.2024, the CETP was found operational with the flow rate of 46 MLD
The CETP receives effluent through dedicated underground pipeline and the treatment i
based on Sequential Batch Reactor (SBR) technology. It was informed to the team that as P

- the consent, the CETP.is permitted to discharge the treated effluent mto Buddha Nallal
’? {which meets River sutlej) through underground pipeline from CETP. However, as per the o
issued by MoEF&CC to the CETP dated 03.05.2013, “the treated wastewater will he used o
irngation” and it is also mentioned in the special terms & conditions that, “Ihere whall be ne
discharge into Buddha Nallah”.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation ol 50 NI
CLTP. However, the Authorization under the Hazardous and Other Wastes (Marapement &
Iransboundary Movement) Rules, 2016 was valid till 04.12.2023 and the consent under tie
Water Act, 1974 was valid till 22.08.2023. The CETP has not got its consent under the Wates
(Prevention & Control of Pollution) Act, 1974 and authorization under the Hazardous & Oth
Wastes (Management and Trans-boundary Movement) Rules, 2016 renewed, till date.
During visit it was informed to the team that 110 Dyeing and Printing units have obtamed
membership from CETP.

Further, grab samples were collected from the CETP during monitoring. The analysis result of
samiples collected from CE TP outlet reveals that BOD: 128 mig/l (Standard: 30 s, COD: 382
myp/l(Standard: 250 mg/l) and Chloride: 1713 mg/I (Standard: 1000 mp/1) exceods the notiticd
ellluent discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

Lab sample were also collecied from the Sequential Batch Reaclor (SBR) tank fur MLSH &

FALVSS, The analysic result reveals that the concentration of MLSS: 300 g/l (Nesigned value:

5000 mp/l) and concentration of MLVSS: 215 mp/| (Designed value: 4000 me/l) are less thar
the desipned values, which indicates the poor operation of the SBR.

it Bn Tineer
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The C1 T Bas mstalied Online Continnons Huent Monitoring System (OCEMS) at the final

autlel ol treated wastowaton for the paramelers pi, 155, ( 0D, BOD, with connechvity to

PRCIS OO sepvers Do the visit, the OCEMS was found aperational and variation in
COCEMS reading compared waith the mondtored resulty was also reported which mdicates the
mproper working 7 validation / calibration ol OCEMS system,

Ducng the viat i was observed that the CETP has provided sludpe storape tacility andd
ebtamed membeship rom: M/ Resustalnability Finited  (M/s Bamky Envico Engineers,
Binited) fon disposal of sludpe the CUTE had disposed 1597.20 M sludge daring the year
SO 2 theough 15D and Turther, as per lop hook records, ahout 173 MIT was stored in the
prenises

And whereas, the SPV was found violating the provisions of the Water (Prevention

Nocontiob ol Pollution) Act, 1974

And whereas, o light of deficiencies as observed by CPCB team of officers in
opetation of the CEHEPS of Tudhiana installed for dyeing units during its visit on 22.04.2024, the
centeal Pollution Control Board has tssued directions u/s 18/1(b) of the Water (Prevention &
controb ol Pollution) Act, 1974 1o the Punjab Pollution Control Board vide letter no. CPCB/IPC-
MIPCET Padhina/ 3421 dated 12082024 1o Lake approprate action in the matter including
imposition ol Eavisonmental Compensation and to ensure that the CETP is operated ensuring:
A Operation/ aupmentation ol the treatmoent system, appropriately, so as to meet the

prosceboed discharpe standards and 1o comply with the disposal condition mentioned in the

Envitonmental Clearance by Mol FRCC dated 03.05.2013 and 08.12.2014 in the aforesaid ac’ .’

MLD, S50 MED & 15 MUD CEEPy. Further, to stop discharping of treated effluent into Buddha
Nallah from S0 MLED, A0 MLD & 15 MID CLIPs,.
b)) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with
Al the conditions mentioned thereol.
o) Undertaking repular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the supplicrs, so as lo ensure
"‘) peneration of continuous & reliable data,
And whereas, Punjab Pollution Control Board was directed by the Central
Pollution Control Board as under: ™
A lo presaibe disposal condition to respective CETPs in accordance with the [nvironimental
Clearance by MobE &CC dated 03.05.2013 & 08.12.2014,
b 1o prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016. :
¢ To regulatly undertake verification of member industries of the CETP for ensuring proper
operation of PEIP/ETP by individual member industry
And whereas, considering the directions issued by the Central Pollution Control
Board u/s 18(1) (b) of the Water (Prevention and Control of Pollution) Act, 1974 to the Punjab
Pollution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV
sath an opportunity of personal hearing, before Chairman of the Board on 13.09.2024 (postponed
1o 18 09.2024), wherein the Chairman of the Board in exercise of the powers conferred u/s 33-A
ol the Water (Prevention and Control of Pollution) Act, 1974 decided 1o issue the following
durections 1o the SPV of CLTP of 50 MLD capacity:
L The 9PV shall meet with the prescribed discharge standards and to comply with the disposal
conditions mentioned in the  Envirenmental Clearance pranted by the Ministry ol
( nvironment, Forest and Climate Change dated 03.05.2013.
B The SPV shall immediately stop the discharge ol effluent from the CLIP of 50 MID capacity

into Buddha Nallah or any other surface water body.

or Paper 20l 3
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And where; : AT :
of Bollutishl A teas, accordingly, directions u/s 33 A of the Water (Prevention & Control
i PR i
on) Act, 1974 was issued to the SPV vide Board’s letter no. S804 dated 25.09.2024.

And whereas, the SPV was again directed by the Regional Office of the Board to
comply with above said directions of the Competent Authority of the Board Also, a copy of the
ahove said directions was delivered to the Spv throuph special messenper. However, as reported
by the Regional Office-3, Ludhiana of the Board the SPV is not complying with the direction:.
1ssued to it u/s 33-Aof the Water (Prevention & Control of Pollution) Act, 19/4 and is discharging:
its effluent into Buddha Nallah, Thus, the SPV is violating the conditions of the Environment.il
Clearance granted by the Ministry of Environment, Forest and Climate change dated 03.05.201
and directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988 to the SPV with an opportunity of personal hearing before the
Chairman of the Board and it has been proposed toissue the directions which may include closure
of the operations of the CETP, issuing directions to the member units of the CETP Lo close down
their operations, imposition of EC due to damage caused to the environment and takmg lepal
action against the responsible persons of the SPV.

As such, you are, hereby, given an opportunity o file objections, if any, on the

vbroposed actions before the Chairman of the Board on 29.10.2024 at 11:00 AM in his office at
Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing
which the proposed action shall be taken or any other action deemed fit in the matter will be
taken without any further notice/ opportunity.

Sl
For and on behalf of
Chairman, Punjab Pollution Control Board

Endst. No.v__é:Q_q&,ﬂ pated | '”[,[0/09‘,

A copy of the above is forwarded to the Environmental Engincer, Punjab Pollution

Control Board, Regional Cfce-3, Ludhiana for information & necessary action. He is requested

to inform the SPV regarding date and time of personal hearing and ensure the presence of

representative of SPV during the hearing. He is also requested to attend the hearing and give

’ the latest status of compliance made by SPV w.r.t directions issued by the Board and the
operational status of all member units of SPV well before the hearing.

.(:(/L\/(/ jﬁtr [°, »141

For and on behalf of
Chairman, Punjab Pollution Control Board

Environ - \eeF
!",:) P { i | dr
Reaional Office-11, Ludinang
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he Charman,
Prnpaby Dyers fssociation 50 MLD CETP Plant,

{

Central Joil, [ajpar Road, Ludhiana

Backade

Sunject Notice 1o issue directions u/s 23-A of the Water (Prevention & Contraf of
Pollution) Act, 1974 as amended in 1988,

Whereas, the Punjab Dyers Association (PDA), a Special Purpose Vehicle (SPV) 15
rrnonsibie for the establishment, up-gradation, operation and maintenance of 50 MLD CETP
fur treatment of waste water from the cluster of textiles dyeing industries located at Tapur

wac i Ludhiana and has been operational since June, 2022.

And whereas, it is mandatory on part of the SPV to obtain the 'consent 1o

crtablish’ {(NOC) u/s 25/26 of the Water (Prevention &Control of Pollution) Act, 1874 and u/s 23
fre L (Prevention & Control of Pollution) Act, 1981.

And whereas, it is also mandatory on part of the SPV to obtain the consent to

“ale an outlet ufs 25/26 of the Water (Prevention &Control of Pollution) Act, 1974 [~

o

narge of trade effluent from its premises.
And vihereas, it is mandatory on the part of SPV to comply with the conditions of
e znaronmental clearance and the environmental norms prescribed by the MoEF&CC, Gout
ofindis, as well as by the Punjab Pollution Control Board.
And whereas, the SPV was granted Environmental Clearance by the Ministry of
inaronment, Forest and Climate Change vide letter no. F.N0.10-92/2010-1A.1Il dated

Lo -

2052013 for establishment of Common Effluent Treatment Plant of capacity 117 AILD for

reatment of trade effluent of cluster of dyeing units of Ludhiana subject to the specific
tondition that “there will be no discharge in the Buddha Nallah.
And wherezs, the matter regarding the release of grant-in-aid to the SPV
contidered by the MoEFECC, Go. of India in its appraisal committee on 11.10.2019 in which
wrontanead wad approsed Lo the SPY by the MoEF&CC, Govt. of India, subject to followins
cangihiony
‘ﬁ ; POA il operate the CETP 1o comply with the parameters as proposed in the DP&
and a per the underctaking submitted to the Punjab Pollution Centroi Board.
i PLA il instali suicable tertiary treatment unit with the CETP to achieve effluent
discharge standards of BOD 10 mg/l and COD 50 mg/! at their own cost within <X
months” tme of commissioning and not later than December, 2020.
i Mhie CETP vl not discharge its effluent into Budhha Nallah and it will reuse either
into the back process orirrigation by laying their own network at their own cost.
And whereas, the SPY was granted Consent to Establish (MOC) for setting up of

the CETP on 10.06.2014 naving validity upto 09.06.2016. The said validity was extended from
tinic to time. The SPY, after expiry of the previous Consent to Establish again obtained fresh
HOC Trom the Board vide ne. CTE/Fresh/LDH3/2021/16675058 dated 16.11.2021 having validity
upto 31 03,2022 The: NOC was granted/ extended subject to suitalile conditions and the special
conditions cedevant e subject cited matter are reproduced as under:
= There shaii be no discharpe into the Budha Nallah.
o il farmers shail be made aware that the water supplied to them s treated effluent,
t‘.ny rfent
P”n".ab Pollutiop g" ey
CZiona! (‘)!77(‘

eI, Jtdl)iana
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extended or any other guidelines prescribed by the
SEHE Goverment o Punjab Foltution Control Board or any other concerned agency.
Wdwhereas, the SPV was ntanted Consent to Operate (C10) by the Board under
fevention and Conttol ot Pollution) Act, 1974 vide no. CLOW/ Fresh/ LDU3/ 2022/
> dated 23/08/2022 which ratexpited on 2270872023, The said consent was prantod
ot discharze of trade offluent mto the Budha Nallah with following special
matons rolovant with the subject cited matter:

& LT Y TR . \
WWator (b

\
SA NG
S tavary Ve veal
wWmporanly

N
“

*  The SPU shall submit the feasibility report to reuse treated offluent onto land for

fagation i 25 08,0020,

¢ Thoe SPA shall ensure that there is no overflow from the manholes in the conveyance

svstem ot CETP of SO MLD capacity at any location.

The SPV shall stabilise the CETP so as to achieve the prescribed standards al the final
hich the Board shall be constrained to refuse the consent

1 operate the outlet & issue closure directions to the

acutlet by 30.09.2022 failing w

member industries & impose
Environmental Compensation without any further notice.

And whereas, the Punjab Pollution Control Board is monitoring the SPV since the
ate of its incep

2tion. The CETP is not meeting with the standards prescribed in the DPR of the
vject. The project is also not meeting with the standards prescribed by the Ministry of

vironm

ronment, Forest and Climate Change.

e

And whereas, the Punjab Pollution Control Board has been issuing notices to the

STL for the various non-compliance including stoppage of discharge into Buddha Nallah and
cievement of standards as mentioned in the DPR submitted to the MoEF&CC, Govt. of India
niie obtaming grant-in-aid as well as the standards for textile industries and CETPs as notified

o, the MotF&CC, Govt. of India on 01.01.2016.

yj, And whereas, due to above said non compliances by the SPV and also due to

nAan

cn-achievement of prescribed standards, the Punjab Pollution Control Board h

as imposed
tnvironmental Compensation on the SPV.

And whereas, due to the above said non-compliances the Consent to operate

(CTO} under the Water (Prevention & Control of Pollution) Act, 1974 applied by the SPV was
refused by the Board vide no. CTOW/ Renewal/ LDH3/ 2024/ 23440371 dated 27.02.2024.

And whereas, in compliance of directions of the Central Monitoring Committee

CiiC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej

on 02.04.2024. The CPCB also carried out inspection of the CETP of capacity 50 MLD on

> 04.2024 and following observations were made:

During the visit on 22.04.2024, the CETP was found operational with the flow rate of 46

MLD The CETP receives effluent through dedicated underground pipeline and the

treatment is based on Sequential Batch Reactor (SBR) technology. It was informed to the

Environinentas Engificer
Punjab Pollution Control Boar
Regional Office 1 | udhiavas
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team that as per the consent, the
Buddha Naliah (which mee
However,

CETP is permitted to discharge the treated effluent inte
s River Sutlej) through underground pipeline from CETP.

as per the EC issued by MoEFRCC to the CETP dated 03.05.2013, “the treated

wastewater will e gy . : . 5
ter will be used for ircigation” and it 1s also mentioned in the special terms &
condihions that

There shall be no discharge into Buddha Nallah”

The cansent under the Air Act, 1981 15 valid upto 31.03.2026 for the operation of S0 MDD
CLIP. However, the Authorization under the Hazardous and Other Wastes (Management X
Transboundary Movement) Rules, 2016 was valid till 04.12.2023 and the consent under tho
Water Act, 1974 was valid till 22.08.2023. The CETP has not got its consent under the Watet
\Prevention & Control of Pollution) Act, 1974 and authorization under the Hazardous &

Other Wastes (Management and Trans-boundary Movement) Rules, 2016 renewed, till
date.

s

During visit it was informed to the team that 110 Dyeing and Printing units have obtained
membership from CETP.

Further, grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/| (Standard: 30 mg/l), COD:
382 mg/l (Standard: 250 mg/1) and Chloride: 1713 mg/l (Standard: 1000 mg/!) exceeds the
notfied effluent discharge standards for CETP. Remaining monitored parameters are witins
the prescribed standards.

5 Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for MLSS &
NILVSS. The analysis result reveals that the concentration of MLSS: 300 mg/l (Designed
value: 5000 mg/l) and concentration of MLVSS: 215 mg/l (Designed value: 4000 mg/l) arc
less than the designed values, which indicates the poor operation of the SBR.

om

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the final
outlet of treated wastewater for the parameters pH, TSS, COD, BOD, with connectivity to
PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation in
OCEMS reading compared with the monitored results - was also reported which indicates
“he improper working / validation / calibration of QCEMS system.
During the visit, it was observed that the CETP has provided sludge storage facility and
obrained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 1597.20 NMT sludge during the yea:
2023-24 through TSDF and further, as per log book records, about 173 MT was stored in the
premises.
;o And whereas, the SPV was found violating the provisions of the \Vato
{Prevention & Control of Pollution) Act, 1974.

And whereas, in light of deficiencies as observed by CPCB team of officers in
operation of the CETPs of Ludhiana installed for dyeing units during its visit on 22.04.2024, the,
Central Pollution Control Board has issued directions u/s 18/1(b) of the Water (Prevention &
Control of Pollution) Act, 1974 to the Punjab Pollution Control Board vide letter no. CPCB/IPC-
VIi/CETP-Ludhiana/3471 dated 12.08.2024 to take appropriate action in the matter including
imposition of Environmental Compensation and to ensure that the CETP is operated ensuring:
al Operation/ augmentation of the treatment system, appropriately, so as to meet the

urescrbed discharge standards and to comply with the disposal condition mentioned in the
Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 10
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nallah from 50 MLD, 40 MLD & 15 MLD CETPs.
b with valid consent under the Water Act, 1974/ Authorization under the Hazardous ang
Other Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and
comply with all the conditions mentioned thereof.

En. fonmnentas Engiticer
Pum.a‘b Pollution Control Boap
Regional Office-111. Ludhiana :
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i dati MS analysers
¢) Undertaking regular calibration, maintenance and validation of the OCE y 35 gy

standard operating procedures/recommendations of the Sppiiars 50, B S
nenceration of continuous & reliable data.
And whereas, Punjab Pollution Control Board was directed by the Centraj
Pollution Control Board as under:
4. To prescribe disposal condition to respective CETPs in accordance with the Environmental
Clearance by MoEF &CC dated 03.05.2013 & 08.12.2014.
To prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016.
to regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.
And whereas, considering the directions issued by the Central Pollution Control
Board u/s 18(1) (b) of the Water (Prevention and Control of Pollution) Act, 1974 to the Punjab
Follution Control Board vide letter dated 12.08.2024, notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV
vath an opportunity of personal hearing before Chairman of the Board on 13.09.2024
{postponed to 18.09.2024), wherein the Chairman of the Board in exercise of the powers
conferred u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 decided o
issue the following directions to the SPV of CETP of 50 MLD capacity:

1. The SPV shall meet with the prescribed discharge standards and to comply with the disposal
conditions mentioned in the Environmental Clearance granted by the Ministry of
Environment, Forest and Climate Change dated 03.05.2013.

2

The SPV shall immediately stop the discharge of effluent from the CETP of 50 MLD capacity
into Buddha Nallah or any other surface water body.

And whereas, accordingly, directions u/s 33-A of the Water (Prevention &

Control of Pollution) Act, 1974 was issued to the SPV vide Board’s letter no. 5805 dated
25.09.2024.

And whereas, the SPV was again directed by the Regional Office of the Board to
comply with above said directions of the Competent Authority of the Board. Also, a copy of the
above said directions was delivered to the SPV through special messenger. However, as
reported by the Regional Office-3, Ludhiana of the Board the SPV is not complying with the
directions issued to it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and is
discharging its effluent into Buddha Nallah. Thus, the SPV is violating the conditions of the
Environmental Clearance granted by the Ministry of Environment, Forest and Climate change
dated 03.05.2013 and directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974. N

Q/ And whereas, accordingly, notice to issue directions u/s 33-A of the Water
{(Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an
opportunity of personal hearing before the Chairman of the Board on 29.10.2024 postponed to
19.11.2024.

And whereas, in the meantime, the SPV filed an appeal in the Hon’ble NGT
against the direction issued by the Board u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974.

And whereas, the said matter came up for hearing on 04.11.2024. The relevant
part of the order is reproduced as under:

“12. Pressing the prayer for interim relief Learned Counsel for the appellont has
submitted that impugned orders will result in shutting down all the industries connected
with the CETP in question. Considering the circumstances of the case we direct that till the
next date of hearing no coercive steps in pursuant to the impugned order will be taken
subject to compliance of environmental norms and clearance conditions.
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assing of the Impugned orders.”

And whereas, ne one from the SPV attended the hearing.
chaw that the ’:l':i/l ::":r:f“\ Enviconmental Engineer, Zonal Office-2, Ludhiana a;?pris(fd L
betore the Hon'ble NGT T 18'“'2924 Bk Gl e
' aBainst the directions issued by the Board and the next date of hearin;:
::.:.(,hr(\.n(illltlil-:lh(i'; (.?2 12.2024. SPV further [equested tatitisatiasata win had tompresent
atter before the chair was not available on 19.11.2024 and thus requested to afford the

date of hearing to the spy after 02.12.2024.

And whereas, after detailed deliberations and considering the material facts of

the : J . 5
e case and also the On-going appeal pending in the Hon’ble NGT, the Chairman of the Board

decided that the SPV shall be affarded another opportunity of hearing after 02.12 2024.

And whercas, the SPV of 15 MLD CETP approached the Hon'ble NGT against the
order dated 26.09 2024 passed by the Board issuing directions u/s 33-A of the Water Act, 1974
restricting discharge of the CETP into Buddha Nallah. The matter came up for hearing before
the Hon'ble NGT on 09.12.2024 and the orders have been uploaded on the website of the
Hon'ble NGT on 16.12.2024. The extract of the proceedings and the order, relevant to the
subject cited matter is as under:

“Para no. 9, Mr. Jaskirat Singh present in person submits that he has filed OA
No. 1327/ 2024 seeking execution of the order dated 26.09.2024 which is under challenge in
this Appeal. He has submitted that the authorities are misinterpreting the order of the

Tribunal dated 04.11.2024 passed in Appeal No. 40/ 2024 and Appeal No. 41/2024 and are
treating it to be a blanket stay order and permitting the STPs in question to discharge the
effluent in Buddha Nallah.

Para no. 10, In the other two appeals wherein, the interim order has been
passed, there is a clear Environmental Clearance (EC) condition that there will be no discharge
of effluent / treated water in Buddha Nallah. In the present appeal, counsel for the Appellent
has referred to the EC dated 08.12.2014 wherein the specific condition no. (iv) required the
proponent to maintain zero discharge. The EC condition is binding. Hence, by way of interim
order, we direct that till the next date of hearing no coercive steps in pursuance to the
impugned order will be taken, subject to compliance with the environmental norms and
clearance conditions. We clarify that non-adherence to the specific condition of maintaining
zero discharge is non-compliance with the environmental norms.”

V4 And whereas, after April 2024, when the CPCB carried out monitoring of the
CETPs, the CETP has been monitored by the Board on various times and it has never achieved
results as per the MoEF&CC criteria.

And whereas, the Board has got conducted a 3rd party monitoring of CETP- 1%
iALD from "Shri Ram Institute for Industrial Research” on 13.11.2024. As per the analysis report
receved from the lab the concentration of various parameters i.e. BoD= 38 mg/l and TDS =
2275 mpfl was found beyond the permissible limits and thus is not meeting with the standard:
as prescribed by the MoEF&CC, Govt. of India as well as the standards as mentioned i the DPR
wihile obtaiming grant-in-aid from the MoEF&CC, Govt. of India. Also, as per the results, the
effluent being received at the inlet of the CETP is not meeting with the inlet design parameter
of the CETP.

And whereas, the SPV is neither complying with the conditions as stipulated in
the Environmental Clearance nor the conditions of financial aid given by the MoEF&CC, Govt, of
India.

And whereas, the matter has been considered by the Competent Authority and it
has been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1973 as amended 1988 (o the SPV with an opportunity of personai hearing before the
Climrman of the U‘()mdé;nd it has been proposed to issue the lollowing directions:
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; ctions issued for
Ihat the operation of SPV shall be stopped for effecting the €

arlier dire

closure of outlet into Budha Nallah. :
That Punjab State Power Corporation Limited (PSPCL) Authority S
thsconnect the supply of electricity available to the SPV.

hall be directed to

T inst the director and
That the complamt shall be filed in the Competent Court of Law against

other responsible persons of the SPV for non-compliance of directions issued u/s 33-A of
Water Act, 1974 .
fhat the consent 1o operate granted under the Water Act, 1974 to the member units of
SEV shall be revoked.

fhat all the member units of SPV shall dismantle and remove all outlets and stop
forthwith discharging its trade effluent into sewer or drain or through any other mode
That Punjab State Power Corporation Limited (PSPCSOL) Authority shall be directed to
disconnect the supply of electric connection available to the member units of the SPV.
That an Environmental Compensation shall be imposed on the SPV/CETP for non-
compliance of directions issued u/s 33-A of Water (Prevention & Control of Pollution)
Act, 1974

As such, you are, hereby, given an opportunity to file objections, if any, on the

proposed actions before the Chairman of the Board on 08.01.2025 at 11:00 am in his office at
Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing

which the proposed action shall be taken or any other action deemed fit in the matter will be
“tien without any further notice/ aopportunity.

M ﬁlﬂo’?

For and on benalf of
Chairman, Punjab Pollution Control Board

Endst. No. 68 16 Dated_| ﬂfﬁlﬁ’j

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action. He is

requested to inform the SPV regarding date and time of personal hearing and ensure the
presence of representative of SPV during the hearing.

{2152

For and on behalf of
Chairman, Punjab Pollution Control Board

; Engineer
Envimm%:ta- Engin
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Zonal Office-11. E-648-B. Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141

gnvironment

No. PPCB/SEE/ZO-Z/LDH/2024/.55.QS Registered Dated O5’09l§ A

To
The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.

Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws- order thereof.

Please find enclosed order no. 383 dated 04.09.2024 passed by the Competent
Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation
amounting to Rs. 1,24,50,000 /- (Rs. One Crore Twenty-Four Lacs Fifty Thousand Only) has
been imposed upon the Special Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MLD
CETP) for violation of the provisions of Environmental Laws for period from 09.06.2022 to
28.07.2023 for information and compliance. It is requested to deposit the Environmental
Compensation, within 15 days, from the date of receipt of this order.

(\

DA/as above

Endst. No. EEDC, Dated.0.5/.0.9/(§q,

A copy of the above alongwith order no. 383 dated 04.09.2024 is forwarded to
the Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana for
information and necessary action. He is requested to get the copy of the above said order
received by the project proponent.

DA/as above

(OLEnvironmenta! Engineer

Envirchime

ntai Er;gjneer
Puniab Pollutlon ¢

tfon Contrel Boar

Regional Office-111. Ludhiana

o
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD

< Q fn,
e 3’3 ........ Dated. (_‘)0/ led
Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity

installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws.

Order

The Punjab Pollution Control Board being the statutory regulatory authority is
implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air {Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the rules made three under in the State of Punjab. The main objective of the Board is maintaining
or restoring the wholesomeness of water, the preservation of the quality of air and the

protection and improvement of the environment.

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC), Government
of India has declared various clusters in the Country as Critically Polluted Areas (CPA), Severely
Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI) score. Due to
increased industrialization, activities of the Industrial units and some other identical reasons,

Ludhiana city has been declared as Critically Polluted Area by the Central Pollution Control

Board.

3) Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a
Common Effluent Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from
the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose
Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)
Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto
22.08.2023.

4) The SPV has laid separate conveyance system for carrying waste water from the

dyeing industries to CETP of capacity 50 MLD.

EnvirSnin intal E ngineer
: ’ Punjab Pollu ion Control Boar
'3 dE g6, g7 98, UTcni™®T - 147¢ 001 R'\”! onal Office- 1], Ludhiana

FHUNE | I, ?%”J?f‘)egﬁ“‘i@xen%@%‘bgf&%f”ﬂ AAREL (), woisess (FAX)
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S) A complaint regarding incoming of colored dyeing effluent at the inlet of newly
installed STP 225 MLD, Tajpur Road, Ludhiana was received. To verify and identify the reason
of incorning of this coloured effluent the area of Tajpur Road, Ludhiana was visited on
25.04.2023 jointly by the officers of the Board and Municipal Cerporation, Ludhiana. An
overflow occurred in the PDA sewer manhole (leading to CETP 50 MLD) located opposite to
PSPCL sub-station at Tajpur Road, Ludhiana, which was being stagnated near the Municipal
Corporation, Ludhiana manhole. The overflow effluent at the said location was not entering
into MCL sewer. However, after further excavation of around 20-25 feet towards Buddha Nallah
by JCB machines, an old sewer manhole of MCL was feund. This MCL manhole was covered with
sand and it was opened with the helg of JCB and coloured and hot effluent was seen in this
manhole.

6) After further excavation 01 manhocle of old sewer line was detected which was
earlier used to discharge the treated trade effluent of the dyeing industries and nearby area
located at Bhamian Reoad to the STP lamalpur. This network was closed after the establishment
of the CETP 50 MLD. It was found that one new manhole of depth around 5-6 feet was
constructed through which the coioured effluent was being discharged into the said MCL
manhole from the top side after breaking its wall.

7) To verify whether this discharge is either by an individual dyeing unit or from the
overflow from PDA line located near to it, the main gate of CETP were closed. When CETP door
was closed even for short time of 5 to 10 minutes, the coloured and warm dyeing effluent was
found coming back in the MCL manhole, after over flow from the old sewer manhole
constructed near to it. The over flow was further leading to STP 225 MLD Jamalpur. The colour
and nature of the effluent observed by over flowing of effluent in the MCL manhole, old sewer
line and new PDA line was same.

8) The Joint team continued its work on 26.04.2023 and called the director of the
PDA & the member industries of Bhamian Kalan at site. it was fand that one overflow line has
been provided from the new PDA conveyance line (backside MCL workshop) to the old sewer

manhole, which was leading to MCL sewer as found on 25.04.2023. The dyeing effluent was
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also seen back through this overflow to the old said sewer manhole. The visit report was also

signed by the director of PDA and member units.

9) It was concluded that the above overflow channel was being used by SPV for the
discharge of excess trade effluent/ back flow to MCL sewer manhole, which further lead to STP
Jamalpur,

10) As dedicated line from Bhamian Kalan to CETP 50 MLD has been newly
constructed. Hence, itis apprehended that the PDA Tajpur Road has intentionally laid down this

bye pass arrangement. This overflow line was got dismantled with the help of JCB at site in the

presence of visiting officers, director of PDA and industrial representative to avoid/ stop any

further bye pass and discharge. There is change in the network of PDA pipeline leading to CETP
50 MLD as compared to earlier network map of the SPV. The SPV has changed its pipe network
leading CETP without giving any intimation and approval from the Board in this area near Jaswal
complex.

11) The team also obéerved that 01 SBR reactor of CETP 50 MLD was under
maintenance and avg. Incoming of effluent at CETP is around 32-35 MLD. Hence, there are
chances excess effluent was being bye passed through above identified channel.

11) ‘ The SPV has provided the EMF meters at the inlet and outlet of the CETP and
same were not connected with the SCADA / online system. The SPV and individual member
units has not provided EMF meter enabled with SCADA / online system at inlet of ground water
extraction, despite of commitment given by the SPV while de-sealing of the machines of dyeing
units. In absence of proper SCADA / online meter at the inlet of industries water balancing is
not possible and there will be chances of bye-pass through unauthorized mode of disposal as
identified above.

12) The CETP 50 MLD is also being monitored on monthly basis. As per the analysis
reports, it was revealed that CETP is achieving the standards of MOoEF&CC except TDS, but it is
notachieving prescribed standards as prescribed in DPR of CETP. Further, the SPV has not taken
any step regarding installation of additional component at CETP to control the TDS.

13) The SPV has neither constructed a proper outlet before discharge into Buddha

Nallah, from where effluent sample can be collected nor installed one set of additional OCEMS
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35

at the said location. The SPV has yet not submitted the feasibility report for discharge of treated
effluent onto land for irrigation as per the decision of the Cormnpetent Autharity of the Board as
per the decision cf Competent Authority taken during hearing dated 25.07.2022. Hence, the
SPV is not complving with the decisions of personal hearing before Chairman of the Board dated
25.07.2022.

14) The SPV has not submitted adequacy certificate of the conveyance system
orovided at site from the Department of PWSSB as per directions u/s 33-A of the Water
{Prevention & Control of Poliution) Act, 1974 vide Board letter no. 4888-89 dated 18.07.2022,

15} The CETP 50 MLD was maenitored in month of April, 2023 and May, 2023. As per
the analysis reports, the CETP is achieving the standards as prescribed by MoEF&CC, but it is
not achieving prescribed standards as prescribed in DPR of CETP.

16} A meeting of Vidhan Sabha Committee was held on 08.06.2023 in the Circuit
House, Ludhiana and the committee visited the site of STP 225 MLD located at Jamalpur and
CETP of capacity 15 MLD, Bahadurke Road & 50 MLD jocated at Tajpur Road, Ludhiana. During
visit to the CETP of capacity 50 MLD, the Committee checked the quality of the treated effluent
visually and was not fully satisfied from the quality of the said treated effluent. Accordingly,
samples were collected by the Committee as well as by the Board. The samples collected by the
Board have been sent to the PBTI, Mohali for analysis of various parameters and the results,
the CETP is achieving the standards as prescribed by MoEF&CC except TDS, but it is not
achieving prescribed standards as prescribed in DPR of CETP.

17) Also, stagnation of coloured dyeing effluent was found on 15.06.2023 in a plot
located near M/s Lotus Clothing, Kakka Road Tajpur Road, Ludhiana. This stagnation was
occurred due to overflow from the PDA Tajpur Road Manhole of line carrying effluent to the
CETP 50 MLD at above said location.

18) A complaint was received on 19.07.2023 regarding colored effluent being
received at the inlet of STP of 225 MLD located at Tajpur Road, Ludhiana. Accordingly, a joint
inspection was carried out by the Officers of PPCB along with the officials of MC, Ludhiana
starting from 19.07.2023. On 21.07.2023, it was observed that two underground pipe of dia 8"

and 12" were coming out from the premises of the CETP of 50 MLD. The PDA members claimed

Paged of 7
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that the 12” RCC line is provided to discharge rain water and effluent from the office toilets.
The CETP is allowed only one dedicated outlet for its discharge, thus two outlets can be misused

and also are not authorized. The PDA directors and members did not cooperate with the team
and made arguments during the visit. Earlier, one another byepass was found into MC sewer,
near MC workshop which was identified by the officers of the Board. Regular incidents of
overflow are reported from time to time.

19) The SPV has also not submitted the adequacy certificate of the conveyance

system from the PWSSB as already directed by the Board.

20) A complaint was received on 03.08.2023 regarding overflow and discharge of
colored dyeing effluent at Igbal Nagar, Tajpur Road, Ludhiana into Buddha Nallah.

2Ly To verify the facts the site was immediately visited by the officer of the Board in
late evening hours on 03.08.2023 and found that overflow was from the PDA manhole of PDA
conveyance line leading to CETP 50 MLD, Near Igbal Nagar, Tajpur Road, Ludhiana, which was
leading to Buddha Dariya. To stop the discharge as safety measures the dyeing units located
upstream to this overflow were requested to close its operation. Accordingly, these units were
closed to stop the overflow.

22) The same site was again visited on 04.08.2023 in early morning by the officers of
the Board and overflow was again found from the said manhole, which was leading to the
Buddha Dariya. The SPV of CETP 50 MLD (Tajpur Road Cluster) Was again requested by the Board
to control the same. Apart from above, stagnation of dyeing effluent was also found at Kakka
road, Ludhiana. The overflow from the conveyance system of the CETP laid down by the PDA is
occurring regularly and complaints are being received in the Board. After, checking overflow,
CETP 50 MLD was also visited by the team and same was found in operation, during visit. As per
the record supplied by the operating agency of the CETP, the average incoming of effluent at
CETP from 01.07.2023 to 03.08.2023 is around 40 MLD. Further, the capacity of the each SBR
tank of CETP is around 6.5 MLD, however, in the one SBR tank in which aeration was under
process, the level was around 3 to 3.5 feet down from the top surface. Hence, the intake to
CETP is also less, which is also one of the reasons of over flow in the area. The operating agency

at site was advised to run the CETP at optimum capacity. Also, on 07.08.2023, again stagnation
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/ overflow was observed in open plot near M/s Saral Dyers and M/s N.V Industry from the
conveyance system of CETP 50 MLD. Further, inlet SCADA meters have yet not been installed in
member units.

23) Accordingly, notice u/s 33-A of Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988 along with notice for impositicn of Environmental Compensation was
issued to the SPV with an opportunity of gersonal hearing before Chairman of the Board on

09.08.2023. During hearing, it was decided that:

“The Environmental Compensation (EC) be imposed on the SPV for the damage

caused to the Environment for the period upto 31.07.2023.”

13) it is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pays Principle in indian Council for Enviro Legal Action and
Others v/s Union of India and Others {1996) 35CC 212, Vellore Citizens Welfare Forum v/s Unicn
of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of
environmental law of the country even without specific statute.

10) Above facts are sufficient for the imposition of Envirenmental Compensation by
invoking the Principle of Poliuter Pays and the SPV thus made itself liable for Environmental

Compensation under the Polluter Pay's Principle for the period of violation from 09.06.2022 to

28.07.2023.

11) Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation for the peried of violation from 09.06.2022 to
28.07.2023 in accordance with the formula and methodology evolved by the Central Poliution
Control Board and adopted by the Punjab Pollution Control Board. The amount of Environmental

Compensation for the period cf violation from 09.06.2022 to 28.07.2023 (415 days} was

calculated to be Rs. 1,24,50,000/- as per following details:

"EC |= |PIXNXRXSxLF

Pl = ' Violation under Water Act, 1974 by red category unit = 32

| N = | Number of days = 415 (09.06.2022 to 28.07.2023)

e 1= | A factor in Rupees = 500 (Large Scale red cate—g—c;ry project) "
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Large Scale project=1.5 |

e e e e . e A

LF

Municipal Corporation i.e. Ludhiana haviné population between one |

million to five million = 1.25 |
{

EC

1 32x415x500x 1.5x 1.25 = Rs. 1,24,50,000/- (Rs. One Crore Twenty Four '

oy |

i

| Lac Fifty thousand only)

Therefore, the industry is hereby directed to deposit an amount of Rs.

1,24,50,000/- (Rs. One Crore Twenty Four Lac Fifty thousand only) as Environmental

compensation for the period of violation from 09.06.2022 to 28.07.2023 with the office of the

Punjab Pollution Control Board within 15 days, from the date of receipt of this order, failing

which, the Board shall be constrained to initiate necessary action for recovery of the amount of

Environmental Compensation by adopting coercive measures, thereafter.

13)

Take notice that no further intimation or reminder will be issued by the

Board in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-
3, Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this

order be supplied te all the concerned for compliance.

(Prof. (Dr.) Adarsh Pal Vfg)
Chairman

Envifonmpntal Engineer
Punjab Pollution Control Boar
Regtonal Office-111, Ludhiana
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No. Ppcs/sEE/ZO-2/LDH/2024/5.510 Registered Dated 05,(7‘”09 :
‘s

The Chairman,
Punjab Dyers Association 50 MLD CETP Plant,
Backside Centra! Jail, Tajpur Road, Ludhiana.

Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmenta! Laws- order thereof.

please find enclosed order no. 380 dated 03.09.2024 passed by the Competent
Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation
armounting to Rs. 25,00,000 /- (Rs. Twenty-Five Lacs) has been imposed upon the Special
Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MLD CETP) for violation of the
provisions of Environrmental Laws for information and compliance. it is requested to denosit

the Environmental Compensation, within 15 days, from the date of receipt of this order

P

DA/as above W
. Or105( e,

glEnvironmeut::l Engineer

£ndst. No. 55]1 Daten')f_}/()r};{‘af '

A copy of the above alongwith order no. 380 dated 03 09.2024 is forwarded o
the Environmental Engineer, Punjab Pollution Control Board, Regional Office 2, Ludhians for
information and necessary action. He is requested to get the copy of the ahove said cide

‘MI//‘/ ’\7“7/‘\‘»\

%l?nvironmental Engincer

received by the project proponent.
DA/as above

I‘Eny!rgn!n ntal Engineer
Punjab Pollution Control Boap
Regional Office-1Ii, Ludhiana
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. 38.0 ........ Dated. 3 Ca 202}.]

Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of

Environmental Laws.

Order

That, the Punjab Pollution Control Board being the statutory regulatory authority
isimplementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the rules made three under in the State of Punjab. The main objective of the Board is maintaining
or restoring the wholesomeness of water, the preservation of the quality of air and the
protection and improvement of the environment.

2) That, the Ministry of Environment, Forest & Climate Change (MOEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI)
score. Due to increased industrialization, activities of the Industrial units and some other
identical reasons, Ludhiana city has been declared as Critically Polluted Area by the Central

Pollution Control Board.

¢

3) Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a
Common Effluent Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from
the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose
Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)
Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto

22.08.2023.

5) That, the SPV was afforded an opportunity of personal hearing before Chairman
of the Board on 09.08.2023 due to various violations, wherein it was decided as under:

a) The SPV shall ensure that there is no overflow from the manholes in the conveyance system of
CETP 50 MLD at any locations.

b) The SPV shall submit adequacy certificate of the conveyance system provided at site from the
Department of PWSSB as per directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 vide Board letter no. 4888-89 dated 18.07.2022, within one month.

¢) Since, the conveyance system of the CETP is owned and maintained by the PDA, as such, PDA is
required to take action as per law against such persons (making illegal connection into the
conveyance system) at their own level.

Environimehtal Engineer
2 Puniab Pollution Control Boar
ITIRIE FIG, 5197 IF, UfentF - 147001 Regional Office-11i, Ludhiana
Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0O), 2215636 (FAX)
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d) The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation,

within one month.

e} The SPVshall construct a proper outlet before discharge into Budha Nallah, from where effluent
sample can be collected, within 10 days and also install one set of additional OCEMS at the said
location, within one month.

f] It was made clear to the POA that the sole responsibility regarding achievement of standards
at the outlet of CETP lies with the PDA and Board shall feel constrained to take action as per
law against the PDA, in case, any violation is observed in future.

g) The Environmental Compensation (EC) be imposed on the SPV for the damage caused to the
Environment for the period upto 31.07.2023.

6) That, the Grant-in-Aid was sanctioned to M/s Punjab Dyers Association for setting

up of 50 MLD CETP at Tajpur Road, Ludhiana. While sanctioning the Grant-in-Aid, following

special conditions were imposed on the SPV:

a) PDA will operate the CETP to comply with the paramaters as purposed in the DPR and as the
undertaking submitted to Punjab Pollution Control Board.

b) PDA will install suitable tertiary treatment unit with the CETP to achieve effluent discharge
standards of BOD 10 mg/l and COD 50 mg/! at their own cost within six menths’ time of
commissioning and not later than December, 2020.

7) That, the CETP 50 MLD was monitored in month of July, 2023, August, 2023 and

September, 2023, October, 2023, November, 2023, December, 2023& January, 2024. As per the

analysis reports the CETP was found not achieving the standards as prescribed by the MoEF&CC

as well as stringent standards as per DPR.

8) That, the SPV was violating the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and not complying with the special conditions imposed during the sanction

of Grant-in-Aid. Further, the SPV had not taken any steps for providing teritary treatment

components to control the TDS.

9) That, the SPV applied for renewal of ‘Consent to Operate’ under the Water

(Prevention & Control of Pollution) Act, 1974 through OCMMS. However, the SPV did not submit

any conclusive record w.r.t no. of shares issued by PDA / held by various members. Also, the

PDA was required to get these shares DEMAT from ROC, within a time bound manner.

Accordingly, the SPV industry was also given personal hearing before the Chairman of the Board

on 30.10.2023 whereas it was decided as under:

1. The Environmental Compensation (EC) be imposed on the SPV for the continued violations

upto 30.09.2023. '
2. The SPV shall comply with the following conditions as imposed by the MoEF&CC while

releasing grant—in aid to the SPV:
a. PDA will operate the CETP to comply with the parameters proposed in the DPR and as

the undertaking submitted to Punjab Pollution Control Board.
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b. PDA will install suitable tertiary treatment unit with the CETP to achieve effluent
discharge standards of BOD 10 mg/I and COD 50 mg/! at their own cost within six
months’ time of commissioning and not later than December, 2020. ‘

3. The applications for obtaining consent to operate shall be decided after obtaining

analysis results of the CETP for the samples collected by the Regional Office -3, Ludhiana
in the month of October, 2023.

10) That, the show cause notice for refusal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 was also issued to the SPV for the above said
reasons with an opportunity to submit written reply, within 07 days. However, the reply
submitted by the SPV through e-mail to the said SCN was not found satisfactory.
11) That, the SPV did not submit any proposal regarding installation of tertiary
treatment to achieve effluent discharge standards of BOD 10 mg/l and COD 50 mg/I.
12) That, the Municipal Corporation, Ludhiana vide its letter dated 16.01.2024
informed that there was a leakage in PDA line near Vijay Nagar Pulli (opposite G.P. Dyeing).
13) That, a videography dated 03.02.2024 of Hon’ble Member Parliament, Sh. Balbir
Singh Seechewal Ji alongwith Sh. Daljit Singh Bhola Grewal, MLA Ludhiana East was received in
the Board on 04.02.2024, in which team of Hon’ble Member Parliament, claimed that they had
found a leakage in the Manhole of PDA line on 02.02.2023 and untreated effluent was being
discharged into Buddha Dariya from this Manhole. It was also shown that the Manhole was
frétshly repaired by PDA. Location of this manhole was traced by officers of the Board on
04.02.2024 with representatives of Hon'ble Member Parliament in Bhamian Kalan, back side of
City Bus yard.
14) That, another video clip was again received by the Board on 06.02.2024 from the
team of Hon’ble MP Sant Baba Balbir Singh Seechewal Ji. In this video clip, a channel containing
treated effluent of STP 225 MLD was found punctured from one side and coloured effluent was
found coming from the 2 no. punctured holes which was ultimately going to Budhha Nallah after
mixing with treated effluent of STP Jamalpur. Acting upon this video clip, officers of this office
arrived at the site on 07.02.2024 in the early morning and started efforts to trace the source of
effluent coming out in the channel as shown in the video clip. During further excavation, it was
found that a pipeline of PDA containing untreated effluent of dyeing industries of Mahavir
Complex (connecting 2 haudies of PDA lines i.e. upstream and downstream of site under
complaint) was passing under the channel of STP Jamalpur just below the area where said two
no. holes were observed in the outlet channel and colored effluent was also observed flowing
around that pipeline. Thus, the possibility of leakage from the conveyance line of PDA passing
under the channel of STP 225 MLD could not be ruled out.
15) That, accordingly, show cause notice for refusal of consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and notice to issue directions under u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an
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// AN\ /4 opportunity of personal hearing before Chairman of the Board on 12.02.2024, wherein it was
' decided as under:

1. Consent applied by the SPV under the Water (Prevention & Control of Pollution) Act, 1974

be refused.
2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued

for temporary closure of all the member units of the 50 MLD CETP, till all the leakages in
its conveyance system are plugged properly and discharge of its un-treated effluent is
stopped.
The PDA shall immediately take steps to stop the discharge of un-treated trade effluent.
4. The Environmental Compensation be imposed on the SPV for the damage caused to the
environment.
5. Further action shall be taken after reviewing the progress made by the SPV.
16) That, in compliance of the decision of the personal hearing, consent to operate
under the Water (Prevention & Control of Pollution) Act, 1974 was refused vide no.
CTOW/Renewal/LDH3/2024/23440371 dated 23.02.2024. Also, the following directions u/s 33-
A of Water (Prevention & Control of Pollution) Act, 1974 were issued tc the all member units of

PDA on 13.02.2024:

"That, the industry shall close down its operations temporarily, till all the leckages in its
conveyance system of CETP are plugged properly and discharge of its un-treated effluent is

stopped.”

17) That, in compliance of above said decisions, PDA took shut down of ali the
member units of CETP 50 MLD on 13.02.2024 and 14.02.2024 and leakage was repaired. The
repair was verified by the officers of the Board and no further leakage was observed from that
point thereafter. The main cause of the frequent leakages from manholes was that all the
manholes were constructed with brick masonry material and flow rate as well as pressure in the
manholes was very high and thus the manholes should had been concrete casted instead of
brick masonry material.

18) That, frequent complaints had been received by the Board regarding overflow in
the PDA conveyance system manholes laid in the area of Mahaveer Complex, Geeta Colony,
Jaswal Complex etc of Tajpur Road.

19) That, the area of Tajpur Road was visited by the officers of the Board alongwith
Hon'ble Member Parliament Baba Balbir Singh Seechewal lJi and officials of Municipal
Corporation, Ludhiana. During visit 02 complainants arrived at the site of visit and informed that
PDA used to dispose of colored effluent in vacant plots which cause stagnation in plots of Jaswal
complex Ludhiana. They also added that their own industry (green category) is also situated at
Jaswal complex and colored water also comes from the submersibles of their factory.
Thereafter, area of Jaswal complex was visited and waste water was found stagnated in 03 plots
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of Jaswal complex and from one plot stagnated waste water was being pumped into the
manhole of PDA line with the help of pump. The PDA informed that the stagnated waste water
was rain water and they were shifting the stagnated water from plots to their own sewer
network to clear stagnation. During visit, a beaker of waste water was also filled from stagnation
and water was appearing turbid in colour and seemed like domestic wastewater/ rain water.
20) That, the wastewater sampling of CETP 50 MLD was carried out in the month of
February, 2024 & March, 2024 and as per analysis results the CETP was found not achieving the
standard prescribed as per DPR.

21) That, as per physical observation during visit on 06.03.2024 in the area, possibility
of overflow from the PDA manhole could not be ruled out as frequent complaints were being
received by the Board regarding overflow in the area of Tajpur Road, complex from PDA
manholes.

22) That, the area of Tajpur Road, Ludhiana was visited by officer of the Board on
29.03.2024 to verify the video clip regarding overflow in manholes of PDA line near Fish Market,
Tajpur Road, Ludhiana. During visit, it was observed that the overflow in the manholes was due
to choking of the lines connected with the manholes. The overflow was controlled by the PDA
immediately by removing the blockage from the manhole and connecting lines.

23) That, the CETP was visited by the officers of the Board on 05.04.2024 during odd
hours at about 9:30 pm to verify status of video clip regarding disposal of colored effluent from
the outlet of CETP 50 MLD into Buddha Nallah and during visit effluent samples were collected
from inlet and outlet of CETP and physical appearance of sample collected from outlet was
slightly yellowish.

24) That, thereafter outlet of CETP situated at Budha Nallah was again visited on
same day at 11:50 pm and it was observed that dark colored effluent was being discharged from
outlet of CETP into Buddha Nallah. It was apprehended that the CETP had provided a by-pass
arrangement to discharge untreated effluent into Buddha Nallah through outlet pipe as the
color of effluent at outlet was similar to color at inlet of CETP. Effluent samples were also
collected from outlet to CETP at 11:50 PM.

25) That, in continuation to observations of 05.04.2024 regarding possibility of bye-
pass system, CETP 50 MLD was again visited on 06.04.2024 and conveyance lines of CETP were
checked and it was observed that CETP 50 MLD had provided a manhole and a large size Gate
Valve in a closed room (with locked door and no window) located in a gated premises near PSPCL
66 KV Sub Station. This premise is not the part of CETP premises but it is under the control of
PDA. Through this manhole untreated effluent could be directly diverted into 50 MLD CETP
outlet line which ultimately falls into Buddha Nallah without any treatment.

26) That, further, on evening of 14.05.2024, a telephonic message was received from
the MCL officials that untreated effluent of dyeing industries was being discharged into sewer
line of MCL at street no. 1, Vijay Nagar, Geeta Nagar Colony. The area was inspected by officers
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of the Board alongwith officials ¢i MCL and it was cbserved that the coler of effluent in MCL

manhole was pink and the effluent flowing in PDA line at Geeta Nagar was also pink in color.

Accordingly, the arez around the MCL manhole in street no-1, Vijay nagar was excavated by MCL

and an underground 12 inch SW Pipeline was found in Street no -1. With the help of bamboo

sticks it was observed that the 12 inch SW pipe was coming from PDA haudi on main Geeta

Nagar towaird MCL haudi in Street no-1, Vi,iay Nagar. Excavation at street no-1, Vijay Nagar was

done tiil late night on 14.05.2024. The excavatior in street no. -1 was again started in the

morning of 15.05.2024. Pipeline of jetting machine was inserted in 12 inch SW pipeline from

MCL manhole side and this pipeline reached PDA manhole on main Geeta Nagar Colony. Thus,
PDA has made a clear bye-pass arrangement from its mannole on main Geeta Nagar Road (Near
G.P. Dyeing) to MCL haudi in Street no-1, Viiay Nagar, Gaeta Colony, Ludhiana (Back side of /s
Gupta Shivam Dyeing, Geeia Nagar}. The MCL has disﬁonheci‘ed this 12 inch SW pipe from its
haudi in street no -1, Vijay Nagar, Geeta Coiony, Ludhiana.

27) That, it shows that the PDA had intentionially providad byepass to discharge
untreated effiuent intc Buddha Nailah. '

28) That, the SPV was deliberately violating the provisions of the Water {Prevention
& Control of Pollution) Act, 1974 and degrading the znviroriment.

29) That, notice to issue directions u/s 33-A of the Water {Prevention & Control of
Pollution) Act, 1974 was issued to the SPV with an opportunity of personal hearing before
Chairman of the Board on 20.05.2024. However, no oae from the SPV attended the hearing. The
SPV has sent an e-mail dated 17.05.2024, -equesting for another date of hearing.

30) That, the matter was considered by the Competent Authority of the Board and it
was decided to afford another opportunity of personal hearing to the SPV.

31) That, notice to issue direciions u/s 32-A of the Water (Prevention & Control of
Pollution) Act, 1974 was issued to the SPV with an opoortu'\lty of personal hearing before
Chairman of the Board on 14.06.2024.

32) That, Sh. Bobby Jindal, Proprietor of the SPV attended the hearing and submitted
a written reply which was taken on record. He stated that they had not submitted any conclusive
record regarding allotment of shares to members of CETP. Allotment of shares to member units
had been finalized to complete satisfaction of Board. He stated that all the man holas prone to
leakage had been constructed in concrete mix instead of brick masonry. The blockage in the
sewer line was promptly rectified by the PDA upon ccring the defect into its notice. Regarding
discharge of dark colour effluent at about 11:30 pm ¢ 05.04,2024, he added that in absence of
full test report of said effluent it was not possible to offer any comment / expianation for quality
of the effluent from CETP at that time. He informed that neither thay were bye passing any
waste water nor they had any active bye pass arrangement. Finding a defunct manhole and
sluice valve did not having basis tc apprehend existence of any bye pass arrangement for direct
discharge of waste water into Buddha Nailah. Sewer network for collection of wastewater from
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W member units was laid prior to construction and commissioni i
é missioning of CETP which was held up till

2019 for want of sanction of project of CETP by MoEF&CC. The said sewer line was connected
to CETP inlet when the CETP was constructed and the said manhole and manual valve in it
remained disconnected and inoperable. It was neither connected to CETP inlet line nor the CETP
outlet carrier line to Buddha Nallah. As matter of abundant precaution, said manhole had now
been completely dismantled. The connection of sewer network with municipal sewer to STP had
been removed simultaneously with connection of said network to CETP inlet upon its
commissioning. Thus, there had never been nor there was any possibility of bye pass of waste
water to Buddha Nallah from industries through sewer network.
33) After hearing, the Director of the SPV, officers of the Board and considering the
material facts of the case, the Chairman of the Board decided as under:

1. The PDA shall ensure that all the member units of CETP 50 MLD shall make connectivity
of their effluent directly into dedicated sewer line of PDA and shall not discharge their
effluent into the PDA sewer line through any other secondary sewer line laid in the area.
Environmental Engineer, Regional Office-3, Ludhiana shall verify the same and report
compliance.

2. The PDA shall submit bank guarantee of Rs. 50 Lakh as an assurance that in future, there
will be no overflow from the PDA sewer line / manholes in the area to avoid stagnation

L of effluent on roads/ in vacant plots of the area.
The Environmental Compensation of Rs. 25 Lakh be imposed on the SPV for the damage

caused to the Environment.

The PDA shall submit adequacy certificate of the conveyance system provided at site
form the Department of PWSSB as per directions u/s 33-A of the Water (Prevention &
Control of Pollution Act) Act, 1974 vide Board letter no. 4888-89 dated 18.07.2022,
within one month.

It was made clear to PDA that responsibility to stop unauthorized discharges into PDA
sewer lines lies with PDA and PDA have to take corrective actions in this regard.

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3,
Ludhiana shall process the ‘Consent to Operate’ application under the Water (Prevention

& Control of Pollution Act) Act, 1974 on merits.

34) It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pays Principle in Indian Council for Enviro Legal Action and
Others v/s Union of India and Others (1996) 3SCC 212, Vellore Citizens Welfare Forum v/s Union
of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of

environmental law of the country even without specific statute,
35) Above facts are sufficient for the imposition of Environmental Compensation by

invoking the Principle of Polluter Pays and the SPV thus made itself liable for Environmental

Compensation under the Polluter Pay's Principle.
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ENY /4 36) Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation of Rs. 25 Lacs as decided in the personal hearing
afforded to the SPV,

37) Therefore, the SPV is hereby directed to deposit an amount of Rs. 25,00,000/-
(Rs. Twenty Five Lac only) as Environmental compensation with the office of the Punjab Poiiution
Control Board within 15 days, from the date of receipt of this order, failing which, the Roard
shall be constrained to initiate necessary action for recovery of the amount of Environmental

Compensation by adopting coercive measures, thereafter.

38) Take notice that no further intimation or reminder will be issued by the Board in
this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-3,
Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this order

be supplied to all the concerned for compliance.

MAN\A ()A \J“X

(Prof. (Dr.) Adarsh Pal Vig)
Chairman

Enylronm ntal Engineer
Punjab Pollution Contro] Boar
Regional Office-111, Ludhiana
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Zonal Office-11, E-648-B. Back Side CICU Office. Phasc-5, Focal Point, Ludhiana
E-mail: seezo2idhppch @yahoo.com ’h No. 0161-2670141
f;l;). PPCB/SEE/ZO-2/LDH/2024/............ Registered AdM3 WMW?}QW{BTﬁ/
The Chairman, 7 3 e

. b
mﬁagh it .Q ')‘ll’ll{

Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity
installed at Tajpur Road, Ludhiana for violation of the provisions of

Environmental Laws- order thereof.

Punjab Dyers Association 50 MLD CETP Plant,
Backside Central Jail, Tajpur Road, Ludhiana.

Please find enclosed order no. 465 dated 27.11.2024 passed by the Competent
Authority of the Punjab Pollution Control Board, whereby, the Environmental Compensation
amounting to Rs. 58,80,000 /- (Rs. Fifty-Eight Lacs Eighty Thousand Only) has been imposed
upon te Special Purpose Vehicle (SPV) i.e. Punjab Dyers Association (50 MLD CETP) for
violation of the provisions of Environmental Laws for period from 01.08.2023 to 12.02.2024
fer information and compliance. it is requested to deposit the Environmental Compensation,
within 15 days, from the date of receipt of this order.
DA/as above 34—~

Environmental Engincer
Endst. No. 5‘)[09’6\) DatedS?Q/U/QV

A copy of the above alongwith order no. 465 dated 27.11.2024 is forwarded to
the Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana for
information and necessary action. He is requested to get the copy of the above said order
received by the project proponent.
DA/us above

VH»
Environmental ngmee?‘?
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e wsves 6/65 ........ Dated. 3’%///4/7
Subject: Imposition of Environmental Compensation upon CETP of 50 MLD capacity

installed at Tajpur Road, Ludhiana for violation of the provisions of
Environmental Laws.

Order

That, the Punjab Pollution Control Board being the statutory regulatory authority

isimplementing the provisions of the 'Wat/er (Prevention and Control of Pollution) Act, 1974, the

Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and

R-the rules made three under in the State of Punjab. The main objective of the Board is maintaining

or restoring the wholesomeness of water, the preservation of the quality of air and the
protection and improvement of the environment.

2) That, the Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEP!)
score. Due to increased industrialization, activities of the Industrial units and some other
identical reasons, Ludhiana city has been declared as Critically Polluted Area-by the Central
Pollution Control Board.

3) Briefly stated that the Punjab Dyers Association (PDA) Ludhiana has setup a

\—* Common Effluent Treatment Plant (CETP) of capacity 50 MLD for treatment of waste water from
the cluster of textiles dyeing industries located at Tajpur Road, Ludhiana. The Special Purpose
Vehicle (SPV) was granted consent to operate under Water (Prevention & Control of Pollution)
Act, 1974, vide no. CTOW/Fresh/LDH3/2022/18475759 dated 23.08.2022, valid upto
22.08.2023.

5) That, the SPV was afforded an opportunity of personal hearing before Chairrﬁan
of the Board on 09.08.2023 due to various violations, wherein it was decided as under:

a) The SPV shall ensure that there is no overflow from the manholes in the conveyance system of
CETP 50 MLD at any locations.

b) The SPV shall submit adequacy certificate of the conveyance system provided at site from the
Department of PWSSB as per directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 vide Board letter no. 4888-89 dated 18.07.2022, within one month.

Environm
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/4 ;
c) Since, the conveyance system of the CETP is owned and maintained by the PDA, as such, PDA is

required to take action as per law against such persons (making illegal connection into the
conveyance system) at their own level.

d) The SPV shall submit the feasibility report to reuse treated effluent onto land for irrigation,
within one month.

e) The SPVshall construct a proper outlet before discharge into Budha Nallah, from where effluent

sample can be collected, within 10 days and also install one set of additional OCEMS at the said
location, within one month.

f] It was made clear to the PDA that the sole responsibility regarding achievement of standards
at the outlet of CETP lies with the PDA and Board shall feel constrained to take action as per
law against the PDA, in case, any violation is observed in future.

§<‘ g) The Environmental Compensation (EC) be imposed on the SPV for the damage caused to the
4 Environment for the period upto 31.07.2023.

6) That, the Grant-in-Aid was sanctioned to M/s Punjab Dyers Association for setting
up of 50 MLD CETP at Tajpur Road, Ludhiana. While sanctioning the Grant-in-Aid, following
special conditions were imposed on the SPV:

a) PDA will operate the CETP to comply with the parameters as purposed in the DPR and as the
undertaking submitted to Punjab Pollution Control Board.

b) PDA will install suitable tertiary treatment unit with the CETP to achieve effluent discharge
standards of BOD 10 mg/l and COD 50 mg/! at their own cost within six months’ time of
commissioning and not later than December, 2020. :

7) That, the CETP 50 MLD was monitored in month of July, 2023, August, 2023 and
September, 2023, October, 2023, November, 2023, December, 2023& January, 2024. As per the
\__analysis reports the CETP was found not achieving the standards as prescribed by the MoEF&CC
as well as stringent standards as per DPR.
8) That, the SPV was violating the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and not complying with the special conditions imposed during the sanction
of Grant-in-Aid. Further, the SPV had not taken any steps for providing teritary treatment
components to control the TDS.
9) That, the SPV applied for renewal of ‘Consent to Operate’ under the Water
(Prevention & Control of Pollution) Act, 1974 through OCMMS. However, the SPV did not submit
any conclusive record w.r.t no. of shares issued by PDA / held by various members. Also, the
PDA was required to get these shares DEMAT from ROC, within a time bound manner.
Accordingly, the SPV industry was also given personal hearing before the Chairman of the Board
on 30.10.2023 whereas it was decided as under:
1. The Environmental Compensation (EC) be imposed on the SPV for the continued violations

upto 30.09.2023.
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2. The SPV shall comply with the followin

_ g conditions as imposed by the MoEF&CC while
releasing grant-in aid to the SPv:

a. PDA will operate the CETP to comply with the parameters proposed in the DPR and as
the undertaking submitted to Punjab Pollution Control Board.

b. PDA will instalf suitable tertiary treatment unit with the CETP to achieve effluent
discharge standards of BOD 10 mg/! and COD 50 mg/l at their own cost within six
months’ time of commissioning and not later than December, 2020.

3. The applications for abtaining consent to operate shall be decided after obtaining
analysis results of the CETP for the samples collected by the Regional Office -3, Ludhiana
in the month of October, 2023.

10) That, the show cause notice for refusal of consent to operate under the Water

-

*" (Prevention & Control of Pollution) Act, 1974 was also issued to the SPV for the above said

reasons with an opportunity to submit written reply, within 07 days. However, the reply
submitted by the SPV through e-mail to the said SCN was not found satisfactory.
11) That, the SPV did not submit any proposal regarding installation of tertiary
treatment to achieve effluent discharge standards of BOD 10 mg/l and COD 50 mg/l.
12) That, the Municipal Corporation, Ludhiana vide its letter dated 16.01.2024
informed that there was a leakage in PDA line near Vijay Nagar Pulli (opposite G.P. Dyeing).
13) That, a videography dated 03.02.2024 of Hon’ble Member Parliament, Sh. Balbir
Singh Seechewal Ji alongwith Sh. Daljit Singh Bhola Grewal, MLA Ludhiana East was received in
the Board on 04.02.2024, in which team of Hon’ble Member Parliament, claimed that they had
found a leakage in the Manhole of PDA line on 02.02.2023 and untreated effluent was being
b discharged into Buddha Dariya from this Manhole. It was also shown that the Manhole was
freshly repaired by PDA. Location of this manhole was traced by officers of the Board on
04.02.2024 with representatives of Hon’ble Member Parliament in Bhamian Kalan, back side of
City Bus yard.
14) That, another video clip was again received by the Board on 06.02.2024 from the
team of Hon’ble MP Sant Baba Balbir Singh Seechewal Ji. In this video clip, a channel containing
treated effluent of STP 225 MLD was found punctured from one side and coloured effluent was*
found coming from the 2 no. punctured holes which was ultimately going to Budhha Nallah after
mixing with treated effluent of STP Jamalpur. Acting upon this video clip, officers of this office
arrived at the site on 07.02.2024 in the early morning and started efforts to trace the source of
effluent coming out in the channel as shown in the video clip. During further excavation, it was
found that a pipeline of PDA containing untreated effluent of dyeing industries of Mahavir
Complex (connecting 2 haudies of PDA lines i.e. upstream and downstream of site under
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omplaint i .
¢ : ] ) was passing under the channel of STP Jamalpur just below the area where said two
. hole ; '
e > Were observed in the outlet channel and colored effluent was also observed flowing

around that pipeline. Thus, the possibility of leakage from the conveyance line of PDA passing
under the channel of STP 225 MLD could not be ruled out,

15) That, accordingly, show cause notice for refusal of consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and notice to issue directions under u/s 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an
opportunity of personal hearing before Chairman of the Board on 12.02.2024, wherein it was
decided as under:

1. Consent applied by the SPV under the Water (Prevention & Control of Pollution) Act, 1974
be refused. Y
'\r 2. Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 be issued
for temporary closure of all the member units of the 50 MLD CETP, till all the leakages in
its conveyance system are plugged properly and discharge of its un-treated effluent is
stopped.
The PDA shall immediately take steps to stop the discharge of un-treated trade effluent.
4. The Environmental Compensation be imposed on the SPV for the damage caused to the-
environment.
5. Further action shall be taken after reviewing the progress made by the SPV.
16) it is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pays Principle in Indian Council for Enviro Legal Action and
Others v/s Union of India and Others (1996) 35CC 212, Vellore Citizens Welfare Forum v/s Union
- of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle and part of
environmental law of the country even without specific statute.
17) Above facts are sufficient for the imposition of Environmental Compensation by
invoking the Principle of Polluter Pays and the SPV thus made itself liable for Environmental
Compensation under the Polluter Pay's Principle.
18) Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation for the period of violation from 01.08.2023 to
12.02.2024 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Board. The amount of Environmental
Compensation for the period of violation from 01.08.2023 to 12.02.2024 (196 days) was
calculated to be Rs. 58,80,000/- (18,30,000 + 40,50,000) as per following details:

(i)  01.08.2023 to 30.09.2023
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EC |= PIXNXRxSxLF

Pl = Violation under Water Act, 1974 by red category unit = 32

N = | Number of days = 61 (01.08.2023 to 30.09.2023)

R = A factor in Rupees = 500 (Large Scale red category project)

S = Large Scale project = 1.5

LF | = | Since the project is located in city with population less than 5 million = 1.25

EC |= 32 x 61 x 500 x 1.5 x 1.25 = Rs. 18,30,000/- (Rs. Eighteen Lacs Thirty
Thousand only) i

(ii) 01.10.2023 to 12.02.2024

EC (= |PIXNXxRxSxLF
Pl = | Violation under Water Act, 1974 by red category unit = 32
N = | Number of days = 135 (01.08.2023 to 30.09.2023)
R = | Afactor in Rupees = 500 (Large Scale red category project)
S = Large Scale project = 1.5
LF | = | Sincethe project is located in city with population less than 5 million = 1.25
EC |= |[32x135x500x1.5x1.25=Rs. 40,50,000/- (Rs. Fourty Lacs Fifty Thousand
only)
19) Therefore, the SPV is hereby directed to deposit an amount of Rs. 58,80,000/-

\d (18,30,000 + 40,50,000) (Fifty Eight Lacs Eighty Thousand Only) as Environmental compensation
with the office of the Punjab Pollution Control Board within 15 days, from the date of receipt of
this order, failing which, the Board shall be constrained to initiate necessary action for recovery
of the amount of Environmental Compensation by adopting coercive measures, thereafter.

20) ' Take notice that no further intimation or reminder will be issued by the
Board in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-
3, Ludhiana is directed to ensure compliance of directions issued in the case. A copy of this
order be supplied to all the concerned for compliance.

W2 YR WR G{_&T

(Prof. (Dr.) Adarsh Pal vig)
Chairman

ontal Engineer
Punjab Pollution Control Boar
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